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Mr. Speaker:

DEMANDS FOR SUPPLEMENTARY

GRANTS

Mr. Speaker:

The motion is
ed by a majority of the total member-
ship of the House and by a majority
of not less than two-third of the
Members present and voting.

The House will now
proceed with further discussion and
voting on the Demands for Supple-
mentary Grants in respect of the
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Budget (General) for 1955-56 except
Demands Nos. 4, 22, 85, and 131 which
have already been voted on the 10th
December 1953.

The Minister of Revenue and Civil

Expenditure (Shri M. C. Shah): May
I request you....

Mr. Speaker:
ment and then the hon. Minister may

I am making a state-

make his statement.

A point of order was raised the pre-
vious day in respect of Demand No.
37 being marked as a charged demand
—am referring to the item of Rs. 11
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Jakhs and not to the other item. The
total amount is Rs. 11,30,000. Out of
this, a sum of Rs. 11,25,000 is requir-
ed to enable the Government to pay
fnterest, 1 believe....

Shri M. C. Shah: Yes.

Mr Speaker:....in respect of
shares of the Industrial Finance
Corporation. When the Government
come with a charged demand, natu-
rally, as the hon. Deputy-Speaker ob-
served, yosterday, it does not come
before the House for voting. It can
be discussed. I do not wish at pre-
sent to go into the merits of the opi-
nion which Government have receiv-
ed from the Law Ministry. On the
surface of it I have no quarrel with
that opinion, because the Govern-
ment are bound to pay interest in res-
pect of the shares and, therefore, if
the Corporation is unable to earn
sufficient profits, Government are
bound to make up the deficit. In that
sense, the amount can be a charged
one. But the difficulty which I felt on
reading the grounds given by Govern-
ment was that the Industrial Finance
Corporation did certainly make pro-
fits. They made a provision in the
first place; but they did not credit
certain interests that accrued from
certain of the concerns to which
monies were lent. Perhaps, there may
be no quarrel with that decision, for
they felt that the interest was not
likely to be received. That is a doubt-
ful position, however, and I do not
refer to that. But there is a distinct
item of Rs. 15 lakhs which they set
aside from the profits on the advice
of auditors, for ‘bad and doubtful
debts. That means, profits are appro-
priated to meet a certain contingency
which may or may not arise in future.
The debts may or may not be bad and
they may be realised; and perhaps
the auditor was perfectly right in
making this recommendation. But so
far as this House is concerned, the
question arises, to my mind, that it
amounts to an appropriation of pro-

fits for a certainly good purpose, but .

it has got the effect of taking the en-
tire amount from the vote of the
House. 8o this adjustment of accounts
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in that manner does not satisfy me
that the amount could be said to -be
properly charged. Hon. Members will
see that Government have already
got Rs. 7,00,000 provided for in the
General Budget— the House has vot-
ed that amount—to meet the Rs. 11
lakhs and odd. They want now, in
effect, Rs. 4 lakhs. The procedure
that they propose is to have this
amount of Rs. 11 lakhs sanctioned
and surrender Rs. 7,00,000. So far as
actual rupees, annas and pies are
concerned, it makes no difference,
but so far as the Parliament is con-
cerned, I feel that it has got the effect
of taking out of the jurisdiction of
the House a vote on certain affairs of
the Industrial Finance Corporation.
This amount of Rs. 11,30,000 is includ-
ed in the Appropriation Bill. So my
suggestion would be that whenever
there is occasion for changing a “vot-
ed” item into a ‘“charged” one, it is
better—this is only a suggestion I am
making; I am not giving any ruling
because the matter requires further
consideration—if the Comptroller and
Auditor General and the Public Ac-
counts Committee are also consulted
in the matter, and then the item is
taken either to be a charged item or a
voted item. My only point is that
Parliament should have some kind of
say 1n the matter and some control in
matters of filnance. I am, therefore,
suggesting to the hon. Minister that
he may reduce from the Appropriation
Bill this amount of Rs. 11,30,000 or Rs.
11,25,000—whatever it may be—and
then there is no occasion for any dis-
cussion on that point. That is the
procedure which I would suggest, at
best, to have what the Government
want without touching the Consti-
tutional rights of the Parliament. We
will then examine the matter further
and adjust the procedure whenever
any such point arises for adjustment
of accounts.

Shri M. C. Shah: I accept your sug-
gestion. We will withdraw that sum
from that grant—the sum of
Rs. 11,25,0000 We have already got
Rs. 7 lakhs. We have also taken
from the Contingency Fund the re-
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maining Rs. 4:25 lakhs and, in the
meanwhile we will follow the pro-
cedure that has been suggested by
you just now. From the Appropria-
tion Bill also we will take out that
sum and then, later on, after consul-
ting the Auditor-General and the
Public Accounts Committee, we will
bring that forward again, if we are
advised that it should be voted, in
the next supplementary demands
within the present budget year.

Mz. Speaker: That means that the
Appropriation Bill will be altered to
this extent.

Shri M. C. Shah: Yes, Sir; Rs.
11,25,000 will be taken out of that.

Shri Raghavachari (Penukonda):
Shall I take it that this additional
sum required to make up Rs. 11,25,000
will be subjected to the vote of this
House?

Mr. Speaker: The point is that that
sum of Rs. 11,25,000 altogether dis-
appears now from the present Demand.
The House has already voted Rs. 7
lakhs and as regards Rs. 4 lakhs they
will come again.

Shri Raghavacharl: It will be kept
in suspense and we will decide it later
on. Is it?

Mr. Speaker: Yes. The hon. Mem-
ber had made that point yesterday
and I went through the proceedings.
That is what will be done.

DemanD No. 65—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,87,000 be granted
to the President to defray the
rharges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of the ‘Ministry of Irri-
gation and Power'.”
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Expenditure on Mission of Interna-
tional Bank.

Shri N. B. Chowdhury (Ghatal): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

[Mr. DepuTYy SPEAKER in the Chair]

I have moved my cut motion. It re~
lates to the expeaditure for the Mis-
sion of the International Bank. This
Indus Water dispute has continued
for a long time and last year also we
had to vote for certain supplementary
grants in connection with the ex-
penditure that would have to be in-
curred on account of the staff to be
sent to Washington. Even the typists
and stenographers and such other
people had to be flown to Washington
and a large amount of expenditure
had to be incurred on account of this.
Our suggestion was that Government
should make efforts to see that these
negotiations are carried on some-
where in Pakistan or India—it may
be in Karachi or Delhi or some other
place in either of these two countries.
How is it that it has not yet become
possible for this Mission to hold
these protracted and long continued
negotiations in either of these count-
ries where they might be near the
place of dispute? We find that so
many lakhs were voted last year and
now for the current year they
say that there has been an unantici-
pated extension of the stay in USA of
the Indian Delegation consisting of
gix officers sent to Washington last
year for the Indus Basin Working
Party Talks. The total expenditure
during the current financial year is
estimated at Rs. 3,40,000. Besides that,
there is another item relating to the
visit of the Missian of the Imterna-
tional Bank and that is estimated
to be some Rs. 62,000. So, we should
like to have some clarification about
the present position of this dispute:
and how it is that it has not become
possible for the two countries to hold
discussions anywhere in Pakistan or
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in India and for what time we have
%6 send so many people—a large num-
ber of people—connected with this dis-
pute to Washington and pay a large
amount by way of transport and other
necessary expenditure.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Tempo of work in River Valley
Projects

Shri Kamath (Hoshangabad): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Power’
be reduced by Rs. 100.”

You will be pleased to see the foot-
note under this Demand that this is
required mainly because of increas-
ing the tempo of work on River Val-
ley Projects, during the last year of
the first Five Year Plan. I have tabl-
ed this cut motion with a view to dis-
cuss this particular aspect of the
matter—increasing tempo of work. I
am not going to discuss the various
river valley projects that Government
has taken in hand. But, I will con-
fine my remarks mainly—or I may
say solely—to the Damodar Valley
Project. I do not know to which par-
ticular project this remark refers—
the increasing tempo of work in the
projects during the last-year. I have
got here an informative booklet pub-
lished by the Publications Division on
the Damodar Valley. It is entitled,
Developing the Damodar Valley, pub-
lished, I believe, in 1954. I would like
to invite the attention of the hon.
Minister, who is at the moment busily
engrossed in a discussion with the
Finance Minister, to certain observa-
tions in this booklet. It is not fair
to the House that the Minister con-
cerned Shri Nanda, should be discus-
sing something with the Finance Min-
ister and not listening.
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Mr. Deputy-Speaker: No, no; they
are listening. They are looking inte
the nmotes and listening to the hoa.
Member’s remarks.

Shvi Kamath: The point is this, Sir,
if he is not listening he may not be
able to reply to the points raised and
then you may refuse to let us put
questions at the end. That is what
happens.

Mr. Deputy-Speaker: They are only
looking into the notes which have
been referred to by the hon. Mem-
ber.

Shri Kamath: I do not think they
are doing that. I am referring to a
booklet. I do not know whether thay
have that booklet at all. They may at
least note down the points and if they
cannot answer now they can note
them down.

Mr. Deputy-Speaker: The hon.
Member has got a book, which I
think the hon. Minister has also got.

Shri Kamath: It is not the same.
Sir.

Mr. Deputy-Speaker: Yes, I think
it is.

Shri Kamath: Developing Damodar
Valley—has he got that?

The Minister of Planning (8hri
Nanda): Not here.

Shri Kamath: I could see that from
here. Probably, you could not see
from there.

Mr. Deputy-Speaker: It does not
mean that every book from the Li-
brary should be in the hands of the
hon. Minister. I thought it was the
memorandum he was referring to.

Shri Kamath: I am referring to this
bookiet issued by the Publications
Division. Here, on page 37 of this
booklet the Panchet Hill Dam is refer-
red to. It was said in 1954 that the
work on Panchet Hil Dam Fkrad
started, the earth had been removed
fram the diversion channel and load-
ers and dampers had been at work
for some time, and that it was expect-
ed that the work would be conijlet-
ed before schedule by the end of
1955. If the foot-note ‘increasing
tempo of work refers to the Damo-
dar Valley at all, then we should have
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seen the completion of this dam in
this month, the end of 1055. I would
like to know from the hon. Minister
whether the Panchet Hill Dam, which
according to this booklet was to have
‘been completed before schedule at
the end of December 1955, has been
completed. If it has not been complet-
ed, I cannot subscribe to the obser-
vations given here that there has becn
increasing tempo of work. The tenpo
«of work, whether it is decreasing or
increasing, can be borne out by facts.

lp M

In the same booklet at page 42,
-there is a reference to the Durgapur
*Project. It says:

“The Durgapur project has
been designed and constructed
by Indians. As at all other dam
sites and at the Thermal Power
.Station, a colony consisting of
about 400 quarters has grown up
‘for the staff. Meanwhile, the cons-
truction activities have develop-
~ed the countryside and given it
six modern townships contain-
ing more than 2,000 buildings—
Bokaro, Maithon, Durgapur and
-three others. Although the colony
-was started only a few months
.ago, all modern amenities are al-
ready available at Durgapur.
"Houses, hospitals, roads, shops,
-schools and electricity are all at
the disposal of these towns. In
addition, the DVC has built 11
“bridges and 160 culverts as well
‘as 100 miles of first class roads
in those parts of the valley which
-were least accessible. It has given
employment to more than 40,000
‘hands, reclaimed 6,000 acres of
badly eroded land and breught
‘t0 the valley the benefits of the
:modern system of medicine hither-
to practically unknown to it....
As the Prime Minister said in his
inaugural speech at Tilaiya and
"Bokaro, “A new India is being
‘boin in the valley. It is the India
of our dream”.”

This was written in 1954. You will
-reraember when the then hon. Min-
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ister—not now—Shri Gadgil moved
for consideration of this Bill in the
last Parliament, he had made a solemn
assurance to the House that all persons
displaced as a result of this project—
the DVC—would be given land for
land house for house, and these
were the very words used by him.
Here on page 47 of the same booklet,
it is stated:

“The displacement of people in
the reservior areas is pre-plann-
ed and arranged in stages as
each reservoir fills. According-
ly, the displaced are settled and
rehabilitated just as the reservoir
.start to filll. The policy has been
to give the people better houses,
better land and, more important
still, a better way of living.”

Acording to this, the old promise is
completely broken. The promise of
land for land and house for house has
been broken and something else has
taken its place.

I have not the time to deal with
other river valley projects on this
occasion as I am racing against time,
but with regard to the DVC I would
like to know from the hon. Minister
what exactly he means by “the in-
creasing tempo of work” with regard
to the Panchet Hill Dam and whether
the Dam, which was to have been com-
pleted by the end of December 1955,
has been completed. Jf it has not
been completed, with what face he
can say that there is increasing tempo
of work in the DVC. I do not know.
I he cannot answer this question,
this Demand cannot be voted by us
and I hope he will convince the
House that there is really increasing
tempo of work in this project and
that it is not merely for paying
foreign experts and what not that
this Demand is being voted by the
House. We are getting more a: @
more white elephants from outside
and any foreigner who comes here is
called an expert whether he is well
qualified or not. In fact in one of
the factories some years ago a mere
landscape architect was engaged as
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an engineer and it was found two
years later that he was just a land-
scape architect and not an engineer.
I would like to know from the hon.
Minister whether - “the increasing
tempo of work” is a more camouflage
for paying these so-called experts,
and not for the benefit of displaced
persons and others who are im-
mediately affected by this river valley
project.

Mr. Deputy-8peaker: Cut motion
moved:

‘“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Po-
wer’ be reduced by Rs. 100.”

Shri Biren Dutt (Tripura West):
In para (a) it is stated that to cope
with heavy increase in the volume
of work mainly arising from inten-
sification of flood control measures,
etc., this amount is required. I want
to know the flood control measures
undertaken in Tripura. So far as 1
know, no officer works there at all.
I would like te know whether this
officer submits any report at all
Has he submitted any report for last
year? '

Shri Nanda: I am unable to fol-
low the hon. Member.

Mr. Deputy-Speaker: He wants to
know if any flood control measures
were undertaken in Tripura, and
whether there is any report received
from the officer concerned regarding
the work done at Tripura. Is there
an office or section working there at
all? There are some complaints
against the officer. That is what the
hon. Member is saying. If there is
an officer at all there, then it does
not appear that he is doing any flood
control work. What is the kind of
work that he is doing?

Shri Biren Dutt: Yes, I am refer-
ring to item (iv) of paragraph (a)
which states “intensification of flood
control measures”. Does it refer to
any flood control work in Tripura?
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(1) Failure of Government to safe~
guard India’s interest in Canal
Water Dispute.

(2) Failure of Government to im-
plement First Five Year Plan in
respect of River Valley Projects..

Shri 8. L. Saksena (Gorakhpur
Distt.—North): I beg to move:

(1) “That the demand for a
supplementary grant of a sum
not execeeding Rs. 6,87,000 in
respect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 100.”

(2) “That the demand for a
supplementary grant of sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

In this booklet on pages 13 and 14
a number of grounds are given for
this Demand. I find that this ameunt
is required for many things, includ--
ing the additional staff for the work
relating to the Canal Water Dispute.
The amount seems to be Rs. 2,26,500.
Besides this, I find at the end of this
note that to provide board and lodg-
ing and other requisite facilities to-
the Mission, an expenditure of Ras.
62,000 was incurred during the cur-
rent year. It is the Mission of the-
International Bank with regard to-
the Canal Water Dispute. This is
one of the disputes we have with
Pakistan. I want the hon. Minister
to tell the House exactly where we:
stand in the matter of the Canal
Water Dispute. In fact, I thought.
that when a river flows into our
territory, so long as it is in our terri-
tory, we have full rights over the

-~ waters, and when it goes to the other-

territory, they can use its water. I
de not think that we should limit our
rights to tha use of the water flowing
inside our territory (Interruption).
I am surprised that 'this Mission is
coming here and spending a lot of
money on staff etc. I would like to-
know where we stand in this matter
and the terms of the agreement that
is being arrived at. In fact, what-
ever concessions that we make to
Pakistan do not seem to satisfy
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them; they want more and more. I
would like the hon, Minister to tell
us exactly where we stand in regard
40 the Canal Water Dispute and why
we are spending so much money on
the staff and also so6 lavishly on the
board and lodging of the Mission.
T would tlike also the hon. Minister
to let us know about this Five Year
Plan and how far we have succeed-
«ed in fulfilling it. In regard to the
rural credit, have we completed the
target which we had put forward
for ourselves or are we behind the
target? If we are behind we should
‘know_why we are so and what steps
are being taken to try to complete
the target by the end of the Plan
period. I would like the hon. Minis-
ter to reply on this point.

Shet Kamath: With great deference
te the Prime Minister, I would re-
quest him not to stand with his back
‘40 the Chair.

Shri 8. L. Saksena: I would also
like to know whether some of the
‘projects which we are including in
‘the Second Five Year Plan can be
.executed with the help of the Soviet
engineers. In fact our engineers
went to China and saw some river
‘valley projects. They say that they
have done it very cheaply and eco-
nomically. We have all along been
getting  American  engineers. The
Government should also try and see
;how the Soviet engineers can help
us in building up our projects. If it
i8 possible to bufld these projects
‘much more cheaply and economical-
ly, we should also have the same ad-
vice; we must have the best techni-
cal advice that is available in the
-world.

Shri Nanda: I did not follow the
last portion.

Shri 8. L. Saksena: Our men -went
40 China to investigate into the flood
~control projects in China; the Chinese
people built them. They have said
that these projects which they bave
completed have been more econo-
‘mical thah ours. They have done
them with Rusgian help and Russian
-anigineers. Could we also wot try
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some of our projects with the help
of the Soviet engineers. So far we
have tried in our big projects like
Bhakra-Nangal and Damodar Valley
project, etc. only American engi-
neers. I was asking whether some
of our projects cannot be done with
the help of Soviet engineers.

Mr. Deputy-Speaker: Cut motions
moved:

(1) “That the demand for a
supplementary grant of sum
not exceeding Rs. 6,87,000 in res-

pect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 160" !

(2) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 6,87,000 in res-

pect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 100.”

Shri Namda: I shall teke up the
points in the reverse arder as they
arose in the discussion. China is
supposed to have done some marvel-
lous feats in food protection. It is
so. Some of our engineers visited
China sometime back and brought
us reports. We have got very de-
tailed reports of what they saw. It
is quite true that with the help of
public co-operation, co-operation of
large masses of people who were
mobilised for the purpose of cons-
truction of flood protection of works,
they were able to expedite the cons-
truction of those works. But there
was nothing in an engineering or
technical sense very particular in
what they saw there. We have been
doing hig works ourselves but we
felt that there was something good
in what was being done there—in
the methods of getting work done on
a large scale and therefore very ex-
peditiously. I believe the work that
was done on the Kosi project recent-
ly is some kind of demonstration of
the possibilities of those methods and
the usefulness of these methods. We
have applied these successfully there,
I believe and it is our intention that
in the case of other large projects
that we are undertaking we shall be
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able to have recourse to similar me-
thods of securing public participa-
tion, particularly in the simpler
types of works.

Regarding the canal water dispute,
] think there is nothing really very
much to add to the information that
has already been given to the House
through various statements that have
‘been laid on the Table and the
wvarious communiques that have been
issued. It is rightly a matter of
great concern to us all that we
should be placed in a position as
quickly as possible to make the ful-
lest use of our water resources to
which we are entitled. But there
.are certain intermational obligations
and we have to see that we dis-
.charge them in a proper manner.
In pursuance of that object, these
negotiations have been going on for
-some time and I personally feel that
the time taken has been a little too
long but when you once enter into
negotiations you have to see that
you utilise those poassibilities in the
‘best possible manner so that there
meed be indecent break of any nego-
tiations so far as we are concerned.

Shri S. L. Saksena: How long will
it take?

S8hri Nanda: I shall explain. A
stage arose when with the help of
the International Bank we worked
‘hard for a settlement but the parties
were not able to come to any agreed
<onclusions and the intervention of
the Bank for that purpose did not
fructify. Then the Bank made its
‘own proposals; they are familiar to
us all. They were given very care-
ful consideration by us and although
they involved some sacrifice on our
part, in the larger interest of a
friendly and amicable settlement of
the dispute we agreed to accept in
full the proposals of the Bank.
However, we found that the other
party did not signify its prepared-
ness. Therefore, we had to say
that we could go ahead as we want-
od. Again the President of the In-
ternational Bank approached both
the parties—the Prime Ministers of
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the two countries—and made a sug-
gestion that we should make another
effort. On our side we made it clear
that that effort will necessarily have
to be on the basis of the Bank’s pro-
posals. But at this stage the per-
sonnel was changed. The Bank con-
veyed to the concerged parties that
they were going to take a more posi-
tive part in this work and therefore
they attached more personnel, engi-
neers and others and the personnel
changed on both sides to some ex-
tent.

Mr. Deputy-Speaker: Did the Bank
propose any middle course?

Shri Nanda: We are not prepared
for any middle course.

Mr. Deputy-Speaker: The Bank
has made its own proposals but the
Pakistan Government has not aecep-
ted them. Have we not riverted to
our own proposal?

Shri Nanda: We still stand by our
proposals. The question was to
frame or formulate a proper scheme
through which these proposals could
be given effect to and also to give
such satisfaction as was possible to
the other side. Whether a scheme
could be prepared in consonance
with those proposals which can aiso
satisfy the other side—that was the
question. It meant that again, be-
cause of the new personnel and be-
cause of fresh efforts to find out
effective methods of dealing with
the matter the party visited the areas
both in Pakistan and in India which
were concerned in this dispute.

Shri K. K. Basu (Diamond Har-
bour): I want to know whether the
function of the Bank is merely to
negotiate between the two parties
and give some suggestions or is there
an arbitration clause that in cases of
dispute they can arb!tra'te?

Shri Nanda: There is no arbitra-
tion at all. The Bank cannot impose
on us any decision of its own choice
and which is not acceptable to us.
The Bank can only approach the
parties in order to find out the pre-
cise facts of the situation from which
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a mutually acceptable solution can be
evolved. So, it is a kind of mediation
and not arbitration.

Therefore, recently these parties—
on account of which some expendi-
ture had been incurred—had to visit
Pakistan and India to see what the
requirements of both sides were in
relation to our various projects and
to find out a way ‘in which they could
be met. That is the stage where we
are at present. Meanwhile we have
not been neglecting our interests.
There are those ad hoc transitional
agreements being made in order that
from season to season we are able to
withdraw waters from our rivers for
the purpose of irrigation here to the
extent replacements on the other side
are possible. That is, I believe, an
improving position.

So, for the present this work of
negotiation is still proceeding and
this expenditure, as I pointed out,
was incurred in order to facilitate a
proper study on the part of the Bank
personnel and the representatives
of both sides on the spot so that they
can apply themselves to the question
of elucidating the position and bring-
ing about a settlement. This was an
expenditure . which could not be
avoided. The interests are so large,
the stakes are so high and vital in-
terests of the country are concerned
that we would certainly like to pro-
mote a settlement by all means
which are available to us and which
could help us in securing an early
settlement.

Shri 8. L. Saksena: For how long
will this expenditure be incurred—
one year or for more?

Shri Nanda: As 1 indicated before,
at one stage we had felt and we
communicated to the Bank also that
this was to be the end of the matter
because we did not see any further
uge in prolonging the negotiations as
the proposals of the Bank were not
acceptable to the other party. Then
another effort was taken up at the
instance of the Bank and to that also
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we have said that there should be a
clear limit. I cannot say the exact
month now, but I think—that is my
impression—that in another 4 or 8
months we would like to see that the
things come to some kind of a con-
clusion.

Shri Kamath: What about the pro-
gress of Panchet Hill Dam?

Sardar Iqbal Singh (Fazilka-
Sirsa): In the first proposals of the
Bank the waters of Ravi, Beas and
Sutlej were given to India and India
had accepted those proposals where-
as Pakistan rejected those proposals.
After that this interim agreement
has been signed which, I must say,
is not favourable to India. Even
those areas which are to draw water
from Sutlej and other canals are
feeling great difficulty. Can we
have an assurance from the hon.
Minister that this interim agreement
will not be made a pattern for the
future because this, I must say, is
not favourable to India and is not in
the spirit of the first proposal which
has been accepted by India and not
accepted by Pakistan?

Shri Nanda: The position in this
respect is quite clear. Whatever is
being done now as an interim
arrangement is without prejudice te
the final settlement, and the final
settlement, so far as we are concern-
ed, is to be based on the proposals of
the Bank. The basis of that as is
well known is that the waters of the
three western rivers Indus, Jhelum
and Chenab should, except for such
uses as are made in the State of
Jammu and Kashmir, should be ex-
clusively for Pakistan while the
waters of the three eastern rivers
Ravi, Beas and Sutlej should be
drawn exclusively for the use of
India. For a very small period India
would continue to give supplies to
Pakistan canals taking off from the
eastern rivers in accordance with an
agreed schedule. These are the
pasic things. Whatever obligations
we have accepted, or the restraint
that we are placing upon ourselves
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in the matter and in the interests of
our neighbour, are again subjegt to
a certain clear condition that on the
.other side arrangements will conti-
nue to be made so that we can with-
-draw waters to which we are en-
‘titled. They may make their own
alternative arrangements by
they can draw water, to fced those
.canals from other sources available
‘to them in Pakistan. Therefore,
these replacement arrangements are
being made. We are insisting and
we are trying to hasten those ar-
rangements. We are_ insisting that
they should be expedited and the
shortest time should be taken for the
purpose of replacement of those sup-
plies which they are having from us
and which we require for ourselves.
That is the position now and the in-
terim arrangements have absolutely
no bearing on what in a few months
‘will be the final solution which we
are trying to expedite.

Shri Kamath: May 1 ask one
~question, Sir?

Mr. Deputy-Speaker: He wants to
"know about the tempo. With regard
to Panchet Hill Shri Kamath has
.asked why it is not completed?

Shri Nanda: There were two
«questions. One was about the tempo
in general on our works in connec-
tion with irrigation and power. I
believe one can draw some gratifica-
tion from the fact that with regard
%o irrigation and power on the whole
the implementaion of the program-
‘me is practically 100 per cent. in
relation to the Five Year Plan period.
Whatever was the outlay that was
intended, whatever was the work
‘that was intended to be done, com-
pared with any other activity, that
has been, I should believe, as good
-a8 could be anticipated. In some
<ases it is complete and in other
cases it 8 just a little short of full
implementation. For example, my
latest figures are that in the States
it is about 97 per cent. and as far as
“the Centre is concerned it is full im-
Plementation. That is the general
Picture of works on irrigation and
®Wower in the country in the period
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of the Five Year Plan. But, I can-
not say that no particular project has
been delayed, possibly, to some ex-
tent. I have my apprehension that
in the case of D.V.C. the Maithon
project has been delayed somewhat
and that had its repercussions on the
Panchet Hill project also. I am being
shown a part of my last hudget
speech where I had said that the
progress on the Maithon Dam has
been behind schedule and that has
also affected the programme for
Panchet Hill Dam which has to de-
pend very largely on the equipment
released from the Maithon project.
This is what I stated then. Although
the conditions have improved there
and now the factors which cause the
delay and retard the progress have
been brought under control very
largely what happend for some
period there which created difficul-
ties has left its mark on the sche-
dules. But, as I have stated we have
now full control of the situation and
I hope the work there is being ex-

-pedited now as much as possible.

Shri Kamath: I am constrained to
say that the Hon. Minister is only
beating about the bush. I asked him
where the tempo ‘has increasd. I
want to know from the Hon. Minis-
ter whether it is increasing here or
increasing there.

Shri Namda: It is increasing every-
where except in one or two places.

Shri Kamath: Give me a concrete
instance.

Shri Nanda: Then I will have to
make out a list of all the projects.
I can give him a list of all the pro-
jects and say the expenditure in-
curred in terms of programmes.
Things are goiiig well. But it will
mean that I will have to give details
of each individual projects.

Mr. Deputy-Speaker: He only
wanted to know about the programime
of works in the Panchet Hill.

Shri Nanda: That I have said.

Shri Xamath: When it will be
completed? Any idea?
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Mr. Deputy-Speaker: Has the time
been exceeded?

Shri Nanda: My own apﬁreciation
and estimate is that we have lost
about six or seven months.

Shri Kamath: One year.

Shri Nanda: It may be a whole
season. But there is no question of
beating about the bush. I have said
it in categorical terms. I have put it
in very clear terms when I gave all
the details of the projects. I can
again give details of it.

Mr. Deputy-Speaker: It is not
necessary. So far as that particular
sub-item in clause (a) is concerned,
he wants to know where the tempo
has increased. Take the Panchet Hill
for instance. There may be several
instances. He wants to know one or
twe by way of illustration wheré de-
finite progress has been made.

Shri Nanda: For example, take
Hirakud. I am giving . informatior
about other projects. Hirakud is in

advance of schedule. Bhakra Nangal.

is in advance of schedule and I can
say so about most of the other pro-
jegts also. In the case of this project
I had said that the D.V.C. appointed
an experienced engineer to examine
the causes of delay to enable the
Corporation to take remedial mea-
sures. The progress of Durgapur, I
am glad to say, is much ahead of
schedule. The progress of work " is
generally satisfactory. Even in the
D.V.C. it is not in every section of
that project that the work is behind
the schedule. In some of those sec-
tions the work is in advance and
very much better than it was before.

Mr. Deputy-Speaker: After 1954,
there is a Quarterly Report or so to
which an Hon. Member has referred.
If there is any Quarterly Report
which is being published, it could be
circulated. They may be given to the
Member or placed in the library.

Shri Kamath: On the Table of the
House.

Mr. Deputy-Speaker: In the library
will do. Now what about flood con-
trol in Tripura.
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Shri Nanda: Information was re--
quired about Tripura. Regarding this.
Investigations are in hand. Schemes .
will be formulated only after the
essential technical data are available..

Shri Igbal Singh: When this In--
terim Agreement was signed with.
Pakistan, did the .Goevernment of India
receive any representation from the -
Punjab Government? People and
peasants were complaining that in
previous years they wused to get
40 days of full water supply and
40 days of half water supply whereas
last year they received only 40 days’ "
of full water because water had to
be diverted to the Bhakra canal for -
other purposes. Will the Government
of India make provision in this year’s
interim agreement? Whereas our -
supplies are shortening and their
supplies are given at the full rate.
If this is so, will the Government of -
India make provision in the next year
to see that they get their full quota?

Mr. Deputy-Speaker: Whether it
is proportionately reduced or full
guota is given?

Shri Nanda: The number of days
for which waters are available, do
fluctuate according to the condition of °
the season and, therefore, nobody can
guanantee for how many number of
days the canal will run. It is only
the proportion of water which we can .
claim that we got, and then we can-
distribute that amongst the various
systems according to the priorities of:
the case. .

Sardar Igbal Singh: May I give one -
more jnformation? In the canal
there were three branches, One
branch had a full supply of water for -
first ten days; another branch got
water for next ten days and other
also got water for another ten days by
rotation. In the last winter we ex-
perienced difficulty in this rotation
because water was given to Pakistan
and our Bhakra canal has.already run
for 15 days for drinking purposes of
that area. In this way, under the
terms of this agreement we got water-
only for 40 days in four months og-
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ten days per month. If this experi-
ence is going to be repeated this
year, it will create a lot of difficulties.

"Shri Nanda: In fact representation
has been received. Last year the
position was this. That was the first
year in which we ran the canal, for
a time it had to bc done at the ex-
pense of some other system partly.

Shri L. Jogeswar Singh: (Inner
Manipur): Last time there was a
meeting of the representatives of the
Tripura and Manipur States with the
Ministry of Irrigation and Power to
consider the projects and the power
to be generated in those areas. I
want to know what has happened
to the proposal for having a dam on
the Thoubal river which will have
the capacity of generating 4,000 kw.
I want to know from the Minister the
action taken with regard to this
proposal.

Shri Nanda: Now we are in the
midst of a number of various pro-
posals and schemes for irrigation and
power, from all the States in the
country. These are being examined
and this matter has not been finalized.
Therefore, I will not be able to say
about any particular scheme as to
whether it is going to be taken up
or not.

Shri L. Jogeswer
about Manipur.

Shri Nanda: Until the provisions of
the plans are finalized, I cannot say
what the position will be about Tri-
pura or some other State.

Singh: What

Shri S. L. Saksena: Have investi-

. gations been started in Nepal on the

rivers Rapti and Gogra to control the
floods in them.

Shri Nanda: So far as Nepal and
other countries are concerned, there
are two things in view. We have
made arrangements for study of data,
collection of data, which will help us
in formulating our own scheme on
sound and proper lines. That has
been done. But the investigations
have to be carried on in our own
area. We have the River Commissions
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which are dealing with these matters.
All the steps that are neces-
sary for these rivers Rapti and
Gogra are being considered for the
purpose of cffective flood control pro-
grammes. All the necessary investi-
gations are being carried on by us.

Shri S. L. Saksena: ] saw in the
papers that a team of experts have
been sent to investigate. I want to
know whether it is a fact.

Shri Nanda: I shall have this parti-
cular detail examined.

Shri K. K. Basu: Last time we dis-
cussed about the rate at which the
consumers get electricity from the
actual supplier. The rate at which
the actual supplier purchases in bulk
is very low. But when it is actually
given to the consumers, they have to
pay a very high rate. The Hon.
Minister has promised to look into
the whole matter. Has it been in-
vestigated and at what stage it is
now?

Shri Nanda: Of course, I am quite
prepared to answer all kinds of ques-
tions though they do not necessarily
form part of this Demand. The ques-
tion of rates is now going to be dealt
with by an Electricity Board. There-
fore, the interests of the consumers
are going to be protected and safe-
guarded properly.

Shri K. K. Basu: The Hon. Minister
had promised last time that he Wwas
going to look into the matter. We
are interested to know at what stage
that “looking into” is. . Has the Board
been constituted or is it going to be
constituted?

Shri Nanda: The Board has been
constituted. .

Mr. Deputy-Speaker: I shall now
put the cut motigns to this Demand
to the vote of the House.

The question is:

‘“That the demand for a supple-
mentary grant of a sum no
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

‘“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Power’
be reduced by Rs. 100.”

s The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That a supplementary sum not
exceeding Rs. 6,87,000 be granted
‘to the President to defray the
charges which will come in
course of payment during the
year ending the 381st day of
March, 1956, in respect of ‘Minis-
try of Irrigation and Power’.”

The motion was adopted.
Demanp No. 46—MINISTRY OoF HrALTH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,27,000 be granted
to the President to defray the
charges which will come 1n
course of payment during the
year ending the 31st day of
March, 1956, in respect of ‘Minw
try of Health'.”

Shri M. C. 8hah: According to the
Business Advisory Committee, thws
Demand is not to be discussed. :
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Shri N. B. Chowdhury: I had sent
notice of one cut motion, but I am not
moving it in view of the fact that no
time has been allotted by the Busi-
ness Advisory Committee for this.
But, I would like to have only one
information with regard to the now
that has been provided. It has been
stated that in view of the increased
tempo of certain works, particularly
water supply scheme and starting of
health centres in rural areas, tnis
additional amount has become neces-
sary. But I would like to point out
that according to the progress reports
on the first Five Year Plan, out of a
total provision of Rs. 90 crores to be
spent by the Central Government, only
Rs. 3 crores were spent and aftex
that we have not yet received any
annual reports. So, it appears that
there is a marked short-fall in the
expenditure, particularly with regard
to the rural water supply scheme and
also rural health centres. 1 would
like to have information as to the
exact position now, how far we have
proceeded with regard to the fulfil-
ment of the targets set in the first
Five Year Plan with regard to the
two items I have mentioned and also
what amount has been spent.

Shri M. C. Shah: The hon. Member’s
question does not arise out of the
demand here before the House. In
the original Grant only Rs. 50,000
were provided for certain additional
staff and that has proved inadequate.
So, the Ministry of 'Health wants
something more. That is all. The
hon. Member's question does not
arise out of this Demand. If neces-
sary, I will convey his question to
the Health Ministry.

Mr. Deputy-Speaker: As no pro-
vision was made for time, the hon.
Minister evidently thought that there
would be no question to be put to her
for answering. Of course, if the hon.
Minister of Health is present here, I
will allow the hon. Member to haye
some information, whether the ques-
tion arises out of this Demand or not.

Shri M. C. Shah: I have got a very
big note here with regard to the
Health Ministry’s progress in respect
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of the first Five Year Plan. I wil
read it if the hon. Member so desirea

Shri N. B. Chowdhury: Yes.

Mr. Deputy-Speaker: The hon.
Minister may pass it on.

The question is:

‘“That a supplementary sum not
exceeding Rs. 1,27,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of ‘Ministry of Health'.”

The motion was adopted.

DemanD No. 76—MINISTRY OF NATU-
RAL RESOURCES AND SCIENTIFIC
RESEARCH

DeMAND No. 82-A—EXPLORATION OF
O AND NATURAL Gas

Mr. Deputy-Speaker: Demand No.
76 and Demand No. 82-A will be
taken up together. One hour is allot-
ted for this. I want those hon. Mem-
bers who want to speak to stand up.
I see Shri Kamath, Shri S. L. Saksena,
Shri N. B. Chowdhury and Shri C.R.
Narasimhan standing. I will give ten
minutes to each hon. Member.

Lala Achint Ram (Hissar): Some
time may be left for the Rehsbi-
litation Demand also.

Shri D. C. Sharma (Hoshiarpur):
My name may be put down for Re-
habilitation Demand.

Mr. Deputy-Speaker: Motion moved:

(1) “That a supplementary sum
not exceeding Rs. 3,50000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1956, in respect of ‘Ministry of
Natural Resources and Scientific
Research’.”

(2) “That a supplementary
sum not exceeding Rs. 41,76,000
be .granted to the President to
defray the charges which will
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come in course of payment dur-

ing the year ending the 31st day

of March, 1956, in respect of ‘Ex-

ploration of Ofl and Natural

Gas'.”

Bhri N. B. Chowdhury: I have given
notice of cut motion No. 12. I want
to ventilate my grievance with regard
to Governments policy regarding de-
velopment of mineral oil and the in-
adequacy of their measures. This is g
new demand and I think we have a
larger scope for discussion. During
the Budget Session, while discussing
the Demands of the Ministry of
Natural Resources and Scientific
Research, we had to say a lat about
the manner in which the mineral il
industry is being develdped in our
country. It has also bétn stated in
the note as follows:

“India produces only a fraction
of mineral oil requirements......
the major prospecting work for
oil in India has so far been done
by foreign firms in areas where
they have been granted explor-
ing and prospecting licences.”

We know that this industry is en-
tirely under the control of foreigners
in India—the Stanvac, The Assam. Oil

. Company and the Burmah-Shell com-

pany and we are depending on them
for our requirements for our defence,
aeroplanes, and automobiles, We are
depending upon them for this vital
strategic material. It is very unfortu-
nate that, whatever might have been
done during the British regime, even
after the attainment of independence,
we did not pay particular attention
to the development of these industries
in the public sector. I would draw
your special atterftion to the sentence
in this note:

“In the absence of any private
enterprise in the countiry with
the necessary resowces and
“know-how”, the Government
have decided to take wup this
work.” ’ .

From this, it seems that the Gov-
ernment is rather apologetic that be-
cause of the absence of any private
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[Shri N. B. Chowdhury]

enterprise in this industry, and in
view of the large amounts that are
necessary in this industry, Govern-
ment has decided to take it in the
public sector. I do not think that the
Government need be apologetic about
it and append such a note under this
demand. According to the First Five
Year Plan and according to the In-
dustrial Policy statement of the Gov-
ernment, this is one of the basic in-
dustries over which the Government
should have complete control. This
is certainly one of the things which
should be under the strategic control
of the Government. But, up till now,
no particular attention has been paid
to this industry.

Here, it is said that the amounts
needed would be spent for the explo-
ratory work and prospecting work in
Jaisalmer areas. In the notes given
at the time of the Budget discussions
also, the same places were mentioned.
We are wondering why the Govern-
ment do not come forward with pro-
posals to carry on investigations. or
survey work in areas about which
prominent scientists in our country
and also scientists from other coun-
tries say that there is a great pos-

sibility of the existence of high qua- -

lity petroleum.

During the Budget discussions, I
referred to the Stanvac project in
Bengal and questions were raised so
many times about 10,000 square miles
of area which has been practically
given on lease to the Stanvac Project.
They are carrying on all sorts of seis-
mic refraction survey work and other
work, developing road communica-
tions, etc., in thosé areas. It means
that we shall have no particular con-
trol over that area. We know from
the note in the explanatory memo-
randum given during the Budget dis-
cussions that the Government has a
certain share in it, that they are go-
ing to have 25 per cent. of the shares.
That is the only information which
we have with regard to that work of
the Stanvac project. We demanded
time and again in this House that the
terms of the agreement with the
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Stanvac project should be given to us.
After repeated demands, we have
been able to secure the agreement
with the oil company and the Stan-
vac about the refineries. We find that

- there are certainterms which are not

in the best interests of the country.
This has been partly admitted by the
Minister of Production also during
the Budget discussions. It is-very
necessary that this agreement, etc,
which are available to the share hol-
ders, and directors of those compa-
nies, foreign firms, which may be dis-
cussed in New York and London,
should be provided to the Members
of Parliament. At least a copy should
be laid here so that the country and
the Members could know that. Other-
wise, we have a shrewd suspicion that
there is something anti-national about
it. Otherwise, why should the Gov-
ernment hesitate to make the terms
known to us? That is one thing.

My demand is that the Government
should more closely associate them-
selves with yvegard to exploration
work and seismic refraction survey
work that is going on in West Bengal.
After repeated demands, it has been
conceded that compensation will be
paid to persons whose property will
be affected during course of the sur-
vey. The Government did not care at
the beginning; but because of the agi-
tation of the people, it has been con-
ceded now. Although it has been con-
ceded, what we find in practice is,
proper compensation is not being
paid. Somebody’s house collapses
during this survey; a bungalow falls;
or some paddy is destroyed; jeeps go
across the fields. The result is, they
do not get adequate compensation for
the property damaged. We feel that
the Government should be particu-
larly associated with this work. From
whatever we have come to know
about the agreement from the cryp-
tic and very small note supplied, we
find that the Government have a stake
in it and that they have certain rights
of association with them. In spite of
that, we find there only people be-
longing to the Stanvac project. It is
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said that the Government of India
personnel would be associated with
them. Complaints have been made by
many people and by  Shri Meghnad
Saha here, that in the course of the
‘work, sometimes, people are not al-
jowed to go near the magnometer
machine and things like that. This
point should be made clear. We have
nothing to ohjegt to the amount,of
money that is going to be spent be-
«cause this is. a very important.thing.
In fact, we want more money to be
spent for the purpose of developing
mineral oils. But, our work should
not be confined to the Jaisalmer area
or some area in Saurashtra or some
.other places. Our activities should
-extend to the existing areas and other
areas where the existence of oil of
high quality is being emphasised by
noted scientists in our country. This
is what I want to say with regard to
this demand. I hope that the Govern-
ment would give us at this stage at
least a copy of the agreement which
they have entered into with foreign
firms, particularly regarding the stan-
vac project and also their idea of
participation in these ventures in
West Bengal and certain other places.

Shri C. R. Narasimhan (Krishna-
giri): Let me first refer to the natural
gas affair. The other day, when I put
to the Minister of Natural Resources
and Scientific Research a question
about places where this natural gas
occurred in this country, he gave a
list of 10 or 11 places.

Shri K. K, Basu: Did he exclude
the Parliament?

Shri C. R. Narasimhan: That s
unnatural.

Shri Kamath: Parliament, unnatu-
ral?

Mr. Deputy-Speaker: Let there be
no remarks about ourselves and Par-
liament. It takes away the dignity of
the House.

Shri Kamath: Parliament is sove-
reign.

Shri C. R. Narasimbhan: He said
that they occurred in 11 places and
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that the possibility of economic ex-
ploitation of the gas available in the
places was not fully investigated.
Since we are now on supplementary
demands, I wish to have an assurance
from him that this aspect of the mat-
ter will be attended to. Because its
occurrence has also been reported
from my State. I am particularly an-
xious that the machinery should be
used to assess as to how these oc-
currences can be economically explo-
ited.

Mr. Deputy-Speaker: Where is that
in Madras?

Shri C. R. Narasimhan: South Arcot,
near Tanjore, etc.

Mr. Deputy-Speaker: Lignite?
Shri C. R. Narasimhan: Natural
gas.

Dr. Suresh Chandra (Aurangabad):
Much is produced in South India?

Shri C. R. Narasimhan: If these
questions about the quantities, etc,
are put to the Minister rather than
to me, the matters will be explained.

About the enlargement of the Oil
and Natural Gas division, I would like
to utter a word of caution. It is all
right to strengthen this division. But,
I want to know as to how it is being
done. If the nucleus of this organisa-
tion is to be created by inviting peo-
ple from other departments, natural-
ly, those departments get poorer. For

.. instance, if the Oil and Natural Gas

division is to be manned by people
drawn from the Geological Survey of
India, what happens to geological sur-
vey? It is all right to continue oil
prospecting. It is important. But,
there are other parts of the country
where there are other minerals which
have -not been fully investigated. If
in this process, the Geological Survey
of India or the Indian Bureau of
Mines get weakened in.man-power,
something must be done to replenish
them with proper qualified people.
There is no use in dragging the best
men here and putting second rate
men there. When this money is being
granted, I want to have an assurance
from the Government that that aspect
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[Shri C. R. Narasimhan.]

of the matter would also he attended
to namely that the other depariments
from where this man-power is drawm
will be quickly and properly reple~
nished with suitable people.

We had the pleasure of listening to
the Minister’s survey about the oil
.position and the difficulties inherent
in the exploitation and exploration of
oil, and that it was essentially a kind
of a gamble. He also explained to us
the other day as to how the gamble
element could be reduced. Therefore,
I would like him to continue to have
a great deal of caution in this matter
and see that money is not wasted on
100 per cent. gamble and that due
caution is taken and proper assist-
ance invited from experts,

2 P.M.

Finally, I would say a word about
the Vigyan Mandirs. I am glad to find
the Vigyan Mandirs included in the
foot-note. So far, we have not heard
much about it. I hope we shall get to
know more about them after we have
granted these Demands.

Dr. Suresh Chandra: I do not want
to deal, as the previous speaker has
done, with natural gas, of which he
is a specialist. But I only want to ask
a few questions from the hon. Minis-
ter. From the foot-note, we find that
money has been demanded for the
creation of an organisation and me-
thods unit, the creation of an Oil and
Natural Gas Division, and also for the
taking over of the work of Vigyan
Mandirs from the Council of Scientific
and Industrial Research. I do not
know why these kinds of transfers
occur in the Ministry. We know the
same thing had happened in the
1.C.A.R. also; in connection with col-
lection of statistics, some sample sur-
vey was being conducted in the
LC.AR, but all of a sudden on the
recommendation of some ‘foreign or
Indian expert, the whole work was
tdken over and added on to some
other Ministry. This sort of transfer
completely upsets the work of the
Ministry. I do not know why the
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work of the Vigyan Mandirs has been
taken over by the Ministry from the
Council of S8cientific and Industrial
Research, I would very much like to
know from the hon. Minister the rea-
sons why these have been taken owver
by the Ministry.

There is one other point 1 would
like to mention. In the statement giv-
ing the details of the posts for which
provision could not be made, I find
that there is a very highly paid offi-
cer on special duty. It has become a
sort of fashion in our Ministries to
have some officers on special duty and
also special officers, besides a secre-
tary, some deputy secretaries and
some under-secretaries and others.
This officer is being paid Rs. 3000.

Mr. Deputy-Speaker: Is it Rs. 3,000
a month?

The Minister of Natural Resources
(Shri K. D. Malaviya): Yes.

Mr. Peputy-Speaker: Who is that
gentleman?

Shri K. D. Malaviya: He is ex-di-
rector of the Geological Survey of
India, Dr, Krishnan. We have just
transferred him from the Geological
Survey of India to remain closer or
nearer with Government.

Dr. Suresh Chandra: So, we learn
from the hon. Minister that this
officer also has been transferred from
another Ministry. We should like to
know more particulars about the
special officer who is being pajd such
a huge amount

Need for employment of erperts and
their qualifications

Shri Kamath: I beg to move:

“That the demand for a sup-
plementary grant of a sum nat
exceeding Rs. 3,50,000 in respect
of- ‘Ministry of Natural Resources
and Scientific Research’ be re-
duced by Rs. 100.”

I shall confine my remarks to De-
mand No. 76 only, to which I have
moved the above cut motion. I would
refer yau to the foot-note under this
Demand, '
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Before I proceed to réad that out,
1 hope the Treasury Benches in ge-
neral have noticed this observation
made by the sub-committee of the
Business Advisory Cammittee with
regard to the printing of these foot-
notes and the get-up of these book-
lets. All my colleagues who were on
the Sub-Committee, namely Pandit
Thakur Das Bhargava, Shri Asoka
Mehta, Shri Tulsidas and Shrimati
Renu Chakravartty have unanimous-
ly observed that the get-up and prin-
ting of the Books of Supplementary
Demands for Grants and the Excess
Demands for Grants left much to
be desired. The sub-committte ex-
perienced difficulty in reading the
foot-note. I myself feel difficulty in
reading this foot-note, because it is
in microscopic type. I wonder why
.this economy is being practised by
Government, when they could easi-
ly have had a better type, so as to
enable Members to easily read what
the foot-note contains. If the hon.
Minister is of the idea that we need
mpt read it, and that we should not
read it, then, of course, I can under-
stand this printing. -

Mr. Deputy-Speaker: The hon. Mi-
nister of Natural Resources is not
responsible for that.

Shri Kamath: Whoever it may be,
he should take note of these re-
marks of the sub-committee. And I
hope that next time at least we shall
have a better booklet and better
printing, so that we may be able to
read easily and clearly the foot-nute.

Mr. Deputy-Spesker: I do not think
this has been printed by the Lok
Sabha Secretariat.

Shri K. D. Malaviya: I shall make
enquiries, and pass en this sugges-
tion to my Secretariat.

Shri Kamath: To all whom it may
concern,

The total Demand is for a sum of
Bs. 3,50,000. Out of that, a sumi of
Rs. 2,20,000 is for ‘Other charges’. And
‘Other charges’ refer to the visits only
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and not to the actual remuneration

paid to the experts and others. We

find that this item refers to visits

only, for we find in the footnote on

page 16 of the boaoklet:

“The provision under ‘Other
Charges’ includes Rs. 2,20,000 on
account of (1) Expenditure in
connection with the visit of Ru-
manian Vice-Minister of Oil In-
dustry and Foreign Trade and
party (Rs. 20,000) and (2) Ex-
penditure in connection with
the visit of Russian Mining Ex-
perts etc. and interpreters
Rs. 2,00,000)...."

I do not know what this ‘etc’
means. It is wrong for Government.
to have used this little word—Greeck
or Latin, may be ‘etc.’ and cover up
everthing else as if it is a cloak for
s0 many omissions etc. I hope our
Russian friends will not take It
amiss.

Shri K. D. Malaviya: I agree that
the note should have been more ela-
borate. In the future, 1 shall see

that it is put in a more elaboraie
form.
Shri Kamath: The assurance is-

welcome. I hope our Russian friends
would not take it amiss that they have
been clubbed as ‘etc.” I hope it is not
deliberate. ...

Shri K, D. Malaviya I am sorry [
could not give you satisfaction now.

Shri Kamath: It is no good satisfy-
ing me. You have to satisfy the
Rssuian experts, that this word ‘etc.’
is not intended for them, but it is
another item....

Mr. Deputy-Speaker: The hon. Mi-
nister has given the assurance alrea-

dy.

Shri Kamath: We shall take the as-
surance at its face value, (Inteﬂ;up-
tions).

Mr. Deputy-Speaker: No talking
please.
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Shri Kamath: How can we explain
-without talking?

The foot-note goes on to say that
seven of these experts are for some
projects, and two of them are for
investigation in connection with some
.other projects. In all, there are 9, I
suppose I am right. So, we have 9
.experts, plus interpreters. I do not
know how many interpreters there

are,...
Shri K. D. Malaviya: Three.

Shri Kamath: 1 am told there are
three; I do not know how many this

“ete.’ includes.

Mr. Deputy-Speaker: The hon.
Member need not spin about the

word ‘etc.’.

Shri Kamath: The hon Minister
does not give us the information.

Mr. Deputy-Speaker: He has said
that it is now cryptic and hereafter
he will take care to see that it is more

elaborate.

sShri Kamath: How can we pass the
Demand without knowing how many
are being catered for here. We wel-
come them here, but....

Shri K. D. Malaviya: I am expected
to take my turn.

Shri Kamath: The hon. Minister
is not making a note of the points at
all; he will forget.

Mr. Deputy-Speaker: These remarks
.will be in their minds unless they
fee] that they are such big things
that they ought to be noted on pa-
per.

Shri Kamath: The Russian lea-
ders are here. I hope they would
not take it amiss that the word ‘etc
has been used here with regard to
them. (Interruptions).

I hope the hon. Minister will give
us some information either today or
later on about this.

1 would like to make a brief obser-
-yvation on another aspect. The other
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investigations referred to are—it is
difficult to read the foot-note....

Mr. Deputy-Speaker: I am afraid
the hon. Member has reached an age
when he must wear glasses.

Shri Kamath: I can read well
without glasses thank God. But as
the Sub-Committee has observed, it
is bad printing here.

The foot-note reads:

“Seven of these experts are
specialists in non-ferrous metal
mining and ore dressing, mining
geology, drilling engineering, oil
geology and geophysics and mec-
hanical engineering for planning
manufacturing units for drill and
associated mine machinery.”.

I can understand all this, because
Russia is well-advanced. And Rus-
sian experts are therefore welcome
here to tell us how things should be
done in India. She is one of our
great neighbours. But I find fur-
ther in the foot-note that the remain-
ing two experts will help in the
investigation of the diamond mines.
I do not know—I am rather ignorant
about this matter—whether there
are dimond mines in Russia. At least
I have not heard of diamond mines
in Russia. The hon., Minister may
perhaps be able to tell us whether
diamond mines are there in Russia
or whether these Russian experts
have been elsewhere to investigate or
explore diamond mines in any other
part of the world. If they have done
so, then I can understand their
coming here to help us in regard to
the investigation of the Panna Dia-
mond mines. Otherwise, I do not
think there is any justification for
employing Russian experts, simply
because they are Russian experts, for
diamond mines also.

So far as I am aware, as I said,
there are no diamond mines in the
USSR from Europe to Asia. Any-
way, the Minister wil! clarify this
point.
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The other aspect of the matter is
‘this. In the last Parliament, you
will recall that one of the senior
Ministers—the Prime Minister himself
or Sardar Patel—told as that when
foreign experts come here to our
eountry, the understanding, if not the
written agreement, is that they will
train Indians here in that job, and
not merely do the job and leave us,
as it were, as ignorant as Status quo
ante. 1 do not know how the Ameri-
can, Biritish and West European ox-
perts have done in this mater. Ihope
they have trained some of our In-
dians in those particular jobs in arts
and science of these various matters,
But we expert better of our Soviet
experts. I would like to know whe-
ther there is an understanding with
these experts who are coming here
that they will train our countrymen
in these various arts and sciences
when they go round the country, visi-
ting, investigating and exploring all
these things.

Then the items given are; Rs. 20,000
for the Rumanian Vice-Minister of
oil Industry and Party—I suppose
his position corresponds to that of a
Deputy Minister in our country. I
do not know how many were in the
party; that is not given. It must be
a big party. I do not know if the
Minister will be able to tell us how
big the party was. He is silent; nor
is it given in this note. I must pro-
test against this. This is treating the
House in'a perfunctory manner. It
is a force and a mockery that we
are having here. They take the vote
for granted, and leave every demand
as vague as they like. I am sure
you appreciate this.

Mr. Deputy-Speaker: I agree. The
hon. Member has raised a point. The
hon. Minister will explain to the
Houge what are the details.

Shri Kamath: Then there is an item
of Rs. 2 lakhs, “Expenditure in con-
nection with the visit of Russian
Mining experts, etc. and interpre-
ters”, We do not know on what
basis this expenditure is computed.
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It may be, according to me—I may
be wrong—only in regard to the visit.
It is not given in the note. So I do
not k:iow on what basis it is compu-
ted. I -would like to know whether
their ‘passage to and fro is paid by
us, or thcy come as citizens of our
very {riandly neighbour countries at
their own expense to train us and
give us all the aid they can. If they
come at their own expense, I suppose
a poor country like India will wel-
come it. She will be saved so much
expenditure, and Russia also won't
grudge sending us a few experts.
They can fly easily and come over
here. Some have, I suppose, come
with Mr. Bulganin and Mr. Khrus-
chev. But. I would like to know on
what basis this expenditure is com-
puted, whether it includes passage to
and fro by air, or hotel expenses here
and their train fare here; what ex-
actly is paid to them, whether their
families’ expenses are also paid. All
these details will have to be given by
the Minister. I wonder whether he
is in a position to enlighten us on
these points today. But it appears
from the very meagre information
given in this note that he is not at all
in a position to explain these matters
further and in the face of this dark

ness, made further obscure by this
note, I wonder how we can be called
upon to vote this demand. Of course,
the majority is there; it will be
voted. ...

Mr. Deputy-Speaker: So far as
these matters are concerned, details
regarding Rs. 20,000 and so on, they
may go into a big list. Wherever
possible, more details might be given.
The hon. Minister has said that fHey
will be fuller, hereafter. But even
if all the details are given, still there
may be some miscellaneous item for
Rs. 10, Rs. 100 and so on,

Shri Kamath: Rs. 10 and Rs. 100
does not matter. .
Mr. Deputy-Speaker: Wherever an
hon. Member feels that with respect
to a particular item, greater details
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[Mr. Deputy-Speaker]
than are provided for are necessary,
he may pass on a note. Shri Kamath
might have easily said, ‘I want ela-
borate details; these are the points,
details about Rs, 20,000, details \about
Rs. 2,00,000 and so on’, before he got
up to speak. If he had done so, I
would have requested the hon. Minis-
ter to give the details. These
amounts must have been spent on
this or that. . These experts are
necessary for a particular purpose.
We may have to pay them up and
down charges, they may have to live
here for a long time in which case we
have to allow them to bring their
people also. There is no particular
rule with respect to any of these
things. It depends largely upon the
need for experts and the time for
which we want them, the amounts
that have to be paid and so on and
so forth. Therefore, I would urge upon
hon. Ministers to do this: with res-
pect to new demands, the statements
must be as full as possible. Of course,
if all the minute details were to be
furnished, a whole book will have
to be placed before the House. If,
however, hon. Members, at the time
of the debate or earlier, want to have
fuller details in respect of an item
or items, they may send a small
note—‘I am going to ask this; let me
be supplied with it’ As soon as
such particulars come, the hon. Mem-
ber may get up. Thereafter, we can
proceed. For the future, we can
have this procedure, if an hon. Mem-
ber is not satisfled about the details
given and wants more details.

Shri Kamath: Am I to understand

that this precedure will be adopted in
future? %

Mr: Peputy-Speaker: Yes.

Shri Kamath: Passing on a note to
the Minister?

Mr. Deputy-Speaker: There is no
harm in doing so. That does not pre-
vent him trom putting a question. It
is open to every hon. Member to ask
on the floor of the House. Ministers
will hereafter—this applies not only
to one Minister but all Ministers—see
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that whenever there is a new demand,
as many details as possible are sup-
plied, that is, what, according to them,
are enough to carry conviction to the
House. After all, it is a question of
opinion. A whole book cannot be
imported into these matters. There-
fore, whenever an hon. Member feels
that greater details than are furnished
are necessary, ordinarily he may send
a note; otherwise, on the floor of the
House, it is open to him to ask as
soon as discussion on a demand starts.
The hon. Member may say before
further discussion proceeds that he
wants such and such details. Then I
will immediately call upon the Minis-
ter to give the details. I am only
trying to avoid statements which may
be easily explained.

Shri Kamath: You and I know each
other very well, and I am sure you
would realise that all these details:
are necessary and the word ‘etc.’ is
put here perfunctorily and casually.

Mr. Deputy-Speaker: I will ask the
hon. Minister to avoid ‘etc.’

Shri Kamath: Who are the ‘etc.,’ we:
want to know.

One more word and I have done. It
is stated here that these experts will
study the existing organisation and
educational facilities for oil and
mineral exploration and help on tech-
nical aspects. Have they already
come? Or how many have come, how
many have not come, how many are
expected in the near future, whether
the Vice-Minister of Oil Industry has.

come or not? All this, we would like
to know. .

Mr, Deputy-Speaker:
moved:

Cut motion

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 3,50,000 in respect
of ‘Ministry of Natural Resources
and Scientific Research’ be reduced
by Rs. 100.”.

(1) Present situation of oil and off
resources in the country
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(2) Policy regarding development of
mineral oil and inadequacy of
measures

Shri 8. L. Saksena: I beg to move:

(1) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 3,50,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduced
by Rs. 100.”

(2) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas’ be reduced by Rs. 100.”

I heartily congratulate the hon.
Minister on having taken pains to
set up this new department. I can
from this conclude that now explora-
tion for oil will be done on a more
extensive scale, and attempts will be
made to find out all the oil resources
that exist in our country.

I would like the hon. Minister to
give us, in brief, a survey of the oil
requirements of the country, and a
statement as to how far we have suc-

ceeded in exploring oil resources 8o -

far. I am very glad that he has been
able to enlist the services of Russian
eéxperts. They will be here not only
¢ find out and survey but also to
study the existing situation regarding
facilities for oil and mineral explora-
tion. I hope they will train our young
men also so that they can themselves
explore in future. My own experi-
ence is that in our country the
American experts and others who
come here are not very helpful to
train our young men (Interruption).
I have seen in our own country—I
have been to the Damodar Valley and
to Bhakra-Nangal—that there have
been complaints that the attitude of
the officers was not very communica-
tive and they were not helpful. In
Russia and China those who come to
teach them try to make them learn
and see things and they leave them in
a better position. I want that our
young men should also learn and

experts in their turmn. I
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want to know from the hon. Minister
as to what is happening with regard
to the proposal for taking oil out of
coal. I had been to Dhanbad and
other places and saw some projects
for extracting petroleum and petrol
out of some qualities of coal. Of
course, it may be costly—I do not
know. But, I want to know how far
we have progressed in that. The
House should be glad to know how
far we have progressed and whether
we are going to manufacture petroleum
out of coal also.

Mr. Deputy-Speaker: That relates
to the Production Ministry.

Shri K. D. Malaviya: That mostly
relate to the Production Ministry but
we have also something to do.

Mr. Deputy-Speaker: He can say we
have got the raw material here and
further production or extractien
belongs to the other Ministry. The
hon. Minister can only unearth
things.

Shri K. D. Malaviya: Research is
also our work.

Shri K. K. Basu: Production is with
another Ministry but research is with
this Ministry.

Shri 8. L. Saksena: I want to know
whether it is going to be fulfilled or
not so that we can know how much of
petrol we can produce.

I also want to know how long these
experts will stay in our country and
which portions of the country they
are at present exploring. I was sur-
prised to hear my hon. friend Kamath
asking whether Russia has got any
mines. It should be clear from the
map. I can show. There are a good
lot in Siberia. (Interruption).

I am also glad to hear that the
Rumanian Oil Minister has come here.
It is good that we have experts from
all these countries. We have also
crude oil in our country for our neegs.

Mr. Deputy-Speaker: Cut motions
moved:

(1) “That the demand for a
supplementary grant of a sum not
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exceeding Rs. 8,50,000 in respect
of ‘Ministry of Natural Resources
and Scientific  Research’ be
reduced by Rs. 100.”

(2) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas’ be reduced by Rs. 100.”

Shri K. D. Malaviya: I am sorry the
short time at my disposal is not
perhaps enough to elaborately des-
cribe the programme and the details
of the policy that is envisaged by Gov-
ernment in connection with the oil
exploration programme.

Mr. Deputy-Speaker: The hon.
Minister has 20 minutes; he can speak.

Shri K. D. Malaviya: I will try to
satisfy the hon. Members on the main
points raised by them. As my friend,
Shri Nanda did, I would start from
the reverse order.

I would take first the remarks of
my hon. friend Shri Saksena, who has
raised the question of production of
oil from coal. That is synthetic oil.
The prospecting of natural oil is our
concern as also of applied research in
connection with the conversion of coal
into oil. But, as has been rightly
pointed out, the commercial and the
production aspect is not our concern.
But, I might give this information to
my hon. friend however that the
question of production of synthetic oil
from coal is under the active con-
sideration of the Government and
they are considering whether this big
scheme can be included in the next
Five Year Plan. This involves a cost
of about Rs. 100 crores (Interruption).
Whether we can purposefully set
apart this money for this programme
is a point that has to be considered
by the Government. So far as we
are concerned, we know that we have
g0t adequate quantities of low-grade
eoal for conversion into synthetic oil.
We also know that the more important
aspect of the research work is being
to a large extent handled by our own
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workers in the Fuel Research Insti-
tute and one other place. But the
experience which goes to produce this
oil in an economic way and the parti-
cular fabrication of the plants that are
needed for the synthetic project is not
there. There are two processes, for
conversion of coal into oil. But
whether we can produce economically
oil from coal by these processes is not
an established fact. The Germans are
greater experts in it and we are con-
sulting them and we have got some
project’ reports. A committee was
appointed by the Government with me
as the Chairman. We decided to call
for project reports. We have received
two and we are waiting for the third.

Mr. Deputy-Speaker: Are there not
some plants in Germany manufac-
turing this?

Shri K. D. Malaviya: Thesc plants
were, unfortunately, working during
the emergency of the war. They had
not given any adequate consideration
to economy question. Now, we have
to consider whether under peaceful
conditions we can produce pil from
low-grade in an economic may and

' competition rate as cost may go. Oil

exploration egonomy is going lower
and lower and other fuels are coming
up. Whether the conversion of coal
into oil and various other products
will be an economic proposition by
itself or not is the question. That is
why Government are to take some
time for consideration before coming
to a decision.

Shri T. B. Vittal Rao: (Khammam):
On the 5th or 6th of this month, a
committee headed by Prof. J. C. Ghosh
examined the project reports submit-
ted by the two German firms. The
American firm which was also asked
to submit a project report before the
31st October have not submitted it.
Could we know something about what
has been decided on this particular
occasion when they examined these
project reports?

Shri K. D, Malaviya: I was referring
to those meetings and conferences
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when I said that the project reports
have been received and one of them
has still to be received and that our
experts in the Planning Commission
and other committees are considering
these reports. It is a question of
whether we can invest these Rs. 100
crores for this scheme of coal into oil.
There are many other considerations,
the economy of the project, the
amount of oil that we are likely to
get, the question of transport, the
location and all that which have still
to be considered.

My friend Shri Saksena incidentally
referred to the diamond mines of our
country. Of course, my friend Shri
Kamath has also referred to it by
giving me information that Russia
does not possess diamond mines. I do
not know. He may be knowing more
about Russia or America or any other
country. But, so far as I am con-
cerned, my information does not speci-
fically relate to any other country and
I am sorry I am unable to give away
information to him in this regard.
But, I must tell my friend that the
two experts that are included in the
list of nine experts, came here not to
exploit the diamond mines for us but
merely to assist the Government of
India with regard to the detailed
prospecting of the diamond mines
which are located in Panna.

There is a small history behind it.
The Russian experts were already
invited by the Diamond Syndicate of
Panna sometime back and their as-
sessment of diamonds of those
mines was a question which was not
gone into by ‘'us. When I went
to Moscow, this question was
also raised by us and we said
that it was not definitely known
whether the diamond mines of Panna
contained that amount of wealth which
was claimed by the Panna Diamond
Syndicate.” So, it was considered pro-
per that the detailed prospecting, the
assessment of the quantity of the
diamond mines might be gone into
again. Our suggestion was that they
would come and assist the Govern-
ment of India experts. What we
expected was a revision and reinvesti-
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gation of the entire detailed assess-
ment value of the Panna diamond
mines and we, in our judgment, came
to the conclusion that it is worth while
having a detailed investigation of the
Panna diamonds with a view to con-
sidering whether it has to be expanded
on the scale that has been proposed
by the present private body or pro-
posed by somebody else.

Shrimati Renu Chakravartty (Basir-
hat): There was an Enquiry Commit-
tee which was set up. Has the report
been submitted?

Shri K. D. Malaviya: There were
many more questions referred to that
committee. One of the most important
questions in connection with diamonds
is what we call the smuggling of
diamonds from the mines and that is
a difficult problem to control. We
wanted to know what was happening
in other countries where diamond was.
found in large quantities and in what
way we can regulate and conserve
the diamond mines we have got.
Therefore, a special committee was
set up. I have only seen a summary
of the report, but the details of the
report are still being compiled. We
will have the opportunity of consider—
ing them later,

Shri Kamath rose.
Mr. Deputy-Speaker: The hom.

. Minister in an indirect manner has

tried to answer Shri Kamath who has
put a question. It is expected that he
puts a question oaly when he does not
know the position. He now wants to
know whether there are diamonds in
Russia for the purpose of finding out
whether these people are experts. The -
straight answer will be that there are
diamonds in Russia, otherwise they
would not have been brought out
here.

Shri K. D. Malaviya: The question
that has been put by Shri Kamath is
wholly irrelevant. If he can have a
little patience, I am sure even Shri
Kamath will be convinced of what I
say. The geological investigation of
natural resources is not confined to
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diamond alone; it is a big and com-
prehensive subject and diamond or
coal or iron or manganese or mica or
chromite or any such thing could be
investigated by one set of geologists.
They do the detailed prospecting by
a common method whether it is
diamond or many other minerals. The
question whether those very people
had offered some equipment to the
private limited company....

Mr. Deputy-Speaker: Is diamond
mining equipment the same as other
mining equipment?

Shri K. D. Malaviya: They are
mere mechanical appliances which
could very well be employed for
lifting stones, whether it is a dia-
mond mine or a coal mine, and also
for clearing earth.

Mr. Deputy-Speaker: Who selects
these experts?

Shri K. D. Malaviya: It is not our
job. The Panna diamond mine is
owned by a private company and
those people negotiated for some ex-

Mr. Deputy-Speaker: How do we
come in the picture then?

Shri K. D. Malaviya: We come
into the picture because those people
offered the equipment to this pri-
+vate company and then that company
applied for loan from us. We said
that we are not going to recommend
it because we do not know whether
this mine is really going to give that
amount of diamond. Incidentally this
question came up before us and we
wanted to re-investigate the qualita-
tive and quantitative assessment be-
fore recommending a loan.

Mr. Deputy-Speaker: Why . does
not the Syndicate bear all this ex-
penditure?

Shri K. D. Malaviya: The Syndi-
cate is satisfled that the mine con-
tains that amount of diamond.
‘When we are not satisfled, we must
know whether it really contains that
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much diamond as is claimed by the
Syndicate. It is our duty to satisty
ourselves about the wealth available
in these mines before advancing an)
loan to any private parties.

Mr. Deputy-Speaker: Let it be
charged from the private industria-
lists and they will have to bear all
this expenditure ultimately.

Shri K. D. Malaviya: That is a
question which will have to be con-
sidered. Suppose we take over the
mines......

Mr. Deputy-Speaker: Would not
the mines people be anxious to see
before bringing in anybody as ex-
pert that he is really an expert?
After all, coal is coal and diamond is
diamond. The one is a precious
substance and the other one is less
precious. Under those circumstances,
is it not proper for an hon. Member
to know definitely here that the
man who has been brought over here
as expert has -at least seen a diamond
mine? ’

Shri K. D. Malaviya: The ques-
tion of diamond identification is not
before us as much as the geological
investigation of whether it contains
diamond or not.

Mr. Deputy-Speaker: What does
the sub-committee consist of?

Shri K. D. Malaviya: If you per-
mit me, I will finish my speech and
then I will answer the questions, be-
cause there are so many other points
that I have to cover.

Shri Kamath: Let him say that he
does not want to answer this point
or that he cannot answer.

Mr. Deputy-Speaker: Hon. Mem-
bers can only do this much; they
can raise points and they must wait
for answers. If they put a question
or two and if the hon. Minister does
not answer them, that means that he
cannot answer.

Shri K. D. Malaviya: A question
was raised about these experts who
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have come from Russia and Rumania.
The hon. Member wanted to know
the details of the reasons indicated
in this booklet. If I had seen it ear-
lier, I would have surely seen that
more elaborate information is given
to my hon. friends. With regard to
the sum of Rs. 2,00,000 this sum in-
cludes the passage fare, board and
lodging, estimated onm the basis of 12
weeks' stay in India, and also the
remuneration of the experts, which
is probably based on what they are
getting in their own countries.

Anyway, this contains all those de-
tails of passage money, travelling al-
lowances here, board and lodging
expenses and the daily remuneration.
‘With regard to the Rumanian Vice-
Minister, a sum of Rs. 20,000 has
been asked for in the Demand, which
includes his travelling expenses in
this country and lodging and board-
ing charges. We requested the
Rumanian Vice Minister, who came
here, to go and visit certain places of
oil exploration and after that he left
the country. Our estimates was that
‘we may have to spend about
Rs. 20,000. This does not include any
passage money or any remuneration.
The Rumanian Minister was accom-
Ppanied by three people—I1 am not sure
if there was a fourth man— ’

Shri Kamath: What is the remu-
neration paid to the other experts?

Mr. K. D. Malaviya: The daily re-
muneration for a Russian expert will
probably come to Rs. 90 or Rs. 95.
Some small adjustments are still to
be made with regard to insurance
premium calculation etc. However,
it will roughly come to a figure
which is less than what we are pay-
ing as maximum salary to our own
technical experts in this country; it
is less than Rs. 3,000 per month,
which we pay to our own experts.

Shri Kamath: Is that the prole-
tarian scale? I do not think they
Pay so much in Russia.

Mr. Deputy-Speaker: The hon.
Member can draw his own conclu-
sions

465 L.S.D.
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Shrimati Renu Chakravartty: What
is the proletarian scale in Russia?

Shri Kamath: I can answer that if
she wants it '

Mr. Deputy-Speaker: I am not here
to settle differences between Member
and Member.

Shri Punnoose (Alleppey): If he
can enlighten us, we would be grate-
ful.

Shri Kamath: I shall do so, if you
will let me.

Mr. Deputy-Speaker: This is not
the forum where each can enlighten
the other. They can do so ouiside
the House on any platform

Shri K. D. Malaviya: I do not
think it is possible for me¢ ‘now to
answer Shri Kamath’s poinrt because,
it remains only the purpose of satis-
fying Shri Kamath's irrelavent
curiosity but nothing relevarit to the
discussion here

Shri Kamath: Let him be articu-
late; I do not hear him o {fo'low
him.

Mr. Deputy-Speaker: The hon.
Minister meant to <cay that Shri
Kamath does not expect an answer.

Shri K. D. Malaviya: The general
question rrised by Shri Chowdhury
was about the piecemea! oi! explor-
ation programmes. It is right that
he referred to the Jaisalmer oil ex-
ploration work. We star‘ed with
Jaisalmer exploration project and it
is now being expanded. We propose
to enlarge this programme and start
oil exploration work .simulaneously
at more than one place—four or five
places. Our cxperts who are iust .
now accompanying Russian experts
in the country will specifically have
to decide at how many places we
will handle simultaneous oil explo-
ration programme in the country.
But it is a decided fact that in the
next Plan we propose to start an oil
exploration work and undertake this
important work not only in Jaisafl-
mer but in many other places like
Bengal, Saurashtra and perhaps in
Kangra also. The present amount
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that is asked for merely relates to
the expenditure that is involved in
Jaisalmer. We started there and we
have to purchase equipment and
make certain other arrangements for
technical training and all that.
Therefore, we included this in the
Supplementary Demand. That is
why we have not mentioned about
the places other than this- one place.

1 entirely agree with my hon.
friend that this work of discovering
oil in our country cannot be handled
unless it is done in a very big way.
He referred to the 1948 resolution.
It is not a fact that we are apologet-
ically referring to this exploration
work on Government account. There
are certain foreign companies which
have already undertaken this work.
We had not started work at that time
also and therefore, we want to do
this now. There was no apology in-
volved here.

Now he mentioned the agreement
entered into with Stanvac. That
agreement relates to the prospecting
of o0il in West Bengal. The final
agreement for the mining of oil has
not yet been reached. But so far as
exploration is concerned, the share
of the Government of India is to the
extent of 25 per cent. and the rest is
that of Stanvac.

He referred to our disinclination to
disclose the terms of these agree-
ments. On one or two occasions
questions were put in this House and
I briefly mentioned some of the
terms that were incorporated in it.
Government still consider that it will

- not be in the public interest to give
all the details or all the terms that
have been incorporated in this agree-
ment between the Government of
India and the private company,
namely, Stanvac. It is not from any
larger point of view that I am with-
holding this. But generally it seems
desirable that agreements arrived at
between two parties are not disclos-
ed to 'rivals. Is it not possible that
we may get better terms from the
others. -_—
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Shri N. B. Chowdhury: May I
know from the hon. Minister....

Mr. Deputy-Speaker: Let him
wait tiil the end.

Shri K. D. Malaviya: It is not
proper to disclose them.

Shrimati Renu Chakravartty: There
is just one point.

Mr, Deputy-Speaker: I have al-
ready said that hon. Members may
note down their questions which
they want to ask; I will allow them
to put their questions.

Shri K. D. Malaviya: Another hon.
friend—Shri Narasimhan—referred to
the question of natural gas—ex-
ploitation. The question is still far
off from that stage. Unless the quan-
tity of liquid oil along with the
amount of gas from a particular area
is investigated, the question of ex-
ploiting merely gas from a particular
area is not taken up. There is ano-
ther thing. The gas which he is
referring im the south of the' coun<
try is not the oil gas with which we
are concerned. Gases are of two
kinds—one generated by coal which

is of a later stage geologically and

the oil gas which is a mixture of
liquid oil and gas. Now the gas in
the south is the gas from coal like
methane or ethane. It is not also
established whether it will have an
economic exploitation value. So it is
separate from the natural gas which
we are dealing along with the liquid
oil, known as crude oil. '

Mr. Deputy-Speaker: What is this?
Is natural gas opposed to the other?

Shri K. D. Malaviya: It is not op-
posed to it; it is differently constitut-
ed.

Mr. Deputy-Speaker: What are the
uses of this and the other?

Shri K. D. Malaviya: Both are used
for burning but that gas does not
rightly come within the project of oil
exploration and therefore, I have ex-
cluded it.
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My friend referred to vigyan man-
dir. In the early stages this pro-
gramme was being handled by the
C.S.IR. and they set up one wvigyan
mandir here for observation. yhen
we are satisfied with that scheme,
it could be extended further. We
then put forward proposals for in-
creasing the number. The research
and pilot work in thjs connection was
the first phase and is now practically
over: We have created in the Minis-
try a separate nucleous so that we
may look into this work in a more
proper way and give more attention;
it is now shifted from the research
field to applied field.

There is nothing more which I have
to mention except that all these de-
mands which are related to the cur-
rent year are relevant to the work
that we have undertaken or we pro-
pose to take in on hand very soon.

Shri N. B. Chowdhury: The hon.
Minister mentioned that the work of
exploration would be undertaken in
West Bengal. May I know whether
the areas in West Bengal—this parti-
cular area—will be outside the area
regarding which already some agree-
ment has been reached between the
Government of India and Stanvac or
it would be within that area?

Shri K. D. Malaviya: It will not be,
within that area; that area has been
given over to a particular company.
There are certain other very promis-
Ing areas outside that compact one
and we propose to have some in-
vestigation done in those areas.

Shrimati Renu Chakravartty: There
are two questions. Although we
do not want the disclosure of the
detailed terms of the agreement, the
hon. Minister should be able to as-
sure us that the terms of the agree-
ment for the exploration of oil do
not include any terms whereby, upon
the finding of oil explorrtion or the
Positive indication of oil in a parti-
cular area, we are committed to give
the contract or the right to extract
the oil or mine the oil to the particu-
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! Shri K. D. Malaviya: Obviously,
when a company spends crores of
rupees to prospect and discover the
oil, we cannot ask them to get out.
Under the present petroleum con-
cession rules it is clearly laid down
that when oil has been successfully
prospected, it is an obligation on the
part of the Government to give
priority consideration to the party,
who has prospected for oil in the
field.

Mr. Deputy-Speaker: The cost of
exploration comes from the Govern-
ment.

Shri K. D. Malaviya: No. The en-
tire cost comes from the private
companies which undertake pros-
pecting.

Shrimati Renu Chakravartty: If it
is a question of a particular oil
company spending certain money for
oil prospecting, is there any clause
in the agreement whereby, if the
Government of India so choose, by
giving some compensation, they
could take it up themselves on their
own conditions and te start com-
panies toe mine o0il or are we tied
down that we could not enter into
that field at all?

Shri K. D. Malaviya: We have to
take every factor into consideration,
When we have invited some foreign
company to come for the prospecting
of oil, thereafter having discovered
the oil, if we just tell them that we
are not going to have anything to do
with them, that is surely not the
method to invite capital from outside
or from any other concern. There is
always the occasion for us to consider
all aspects of the question as and
when they arise. When they are
prospecting for oil they are surely
entitled to get the full advantage of
the rules and laws that are laid down
after full consideration.
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Shri S. L. BSaksema: Will the
Russitng also get the same conces-
sion? ’

Shri K. D. Malaviya: The Russians
have not asked for any concession.

Shri S. L. Saksena: Are they not
coming on these terms?

Shri K. D. Malaviya: We are
getting assistance so far as the
technical ‘know-how’ is concerned
and then we are going to do it
ourselves.

Shrimati Renu Chakravartty: Now
I have a question about this aeroma-
gnetic survey, We have been told
by the hon. Minister that we shall
be having personnel trained wunder
this Division with the help of
experts. We would like to know
whether the machinery that is
needed for aeromagnetic survey and
other seismic surveys and which
have been denied to us by the
American and British companies so
long will be at our disposal and
whether we can buy them, set them
up and have our technicians trained
in them.. They have been denied to
us so long and the matter has been
discussed already in this House.

Mr. Deputy-Speaker: Three-fourths
of the hon. Member's question is a
statement by way of a speeth and only
one-fourth is a question.

Shrimati Renu Chakravartty: It is
a straight question, Sir.

Mr. Deputy-Speaker: That some
other couniries have not given and
this country alone has given and so
on cannot be considered as a ques-
tion. If the hon. Member wanted to
speak she must have. risen in her
seat; I would have noted down Rer
name and then called upon her to
speak. Now, the simple question is
whether the material, plant and
machinery will be kept here.

Shrimati Renu Chakravartty: I
was just giving the background.
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Mr. Deputy-Speaker: But the
background is a full speech and not
a question,

Shri K. D. Malaviya: This is the
last question I will answer, Sir. With
regard to aeromagnetic survey there
seems to be some confusion. I want
to inform the hon. Member that this
geromagnetic survey is not a very
important process in oil exploration.
It is not a very vital part of the
entire oi] exploration programme. In
very big areas aeromagnetic surveys
may have to be taken up. This entire
task which is undertaken by a aero-
magnetic survey can be handled by
foot parties. That is the usual way
but it is a question of time. If we
can do it by an aeroplane we can
complete it in three or four months
but if we do it by foot parties it may
take four times the periods or more.
The expenditure may be something
less. Therefore, it is not a very
important thing for our consideration
whether we will get the machinery
from America or Canada, Now, our
friends the Canadians have offered
an aeromagnetic survey programme
for us under the Colombo Plan at
their own expense. They are coming
here to arrange for it. ~ They will
come with their experts and equip-
ments, perhaps use our aeroplanes
and survey the area to give us the
data. We may get the data inter-
preted by some other party as weli
if we like. If we do not have magne-
tometer we can get our survey work
done by our geologists through foot-
parties and thus go ahead with our
progress of work.

Shri K. K. Basu: My question is
this. Do we get every detail of the
data that is being collected by these
exploratory parties so far as this
aeromagnetic survey or other surveys
conducted by these private foreign
parties are concerned? May I also
know whether we have our experts,
Indian counterparts tied to them in
collecting every detail? I am asking
about every detail and not just the
overall report because there was an
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accusation last time that the details
are not being supplied to us,

My second point is, if after this
survey they find that it is not
possible to extract oil on a com-
mercial scale is the money which the
private firm hag spent going to be
reimbursed by our Government, or
do they .just spend the money and
not ask for any compensation?

Shri K. D. Malaviya: So far as

aeromagnetic survey is concerned it.

is a very small part of the
programme.

Shrimati Renu Chakravartty: He is
asking of any survey. '

Shri K. D. Malaviya: This is a very
small part of the whole thing;
perhaps about Rs. 5 lakhs or Rs. 10
lakhs will be spent in the entire
Jaisalmer area. Therefore, it is not
very relevent to the entire pro-
gramme. I do not know what other
programmes my hon. friend has in

mind. If he means whetk}er
we satisfy a company .whxch
comes to prospect for oil by

returning them all the Toney when
they go back, surely we do not do
that,

Shri K. K. Basu: My point is......

Mr. Deputy-Speaker: His point is
whether if after exploration the
company does not find oil the money
which they have spent is to be relm-
bursed by Government? '

Shri K. D. Malaviya: No, Sir, the
risk is theirs.

Shri K. K. Basu: My first point he
has not answered, Sir.

Mr. Deputy-Speaker: Order, order.
1 am not going to allow any more
questions. The hon. Member canm?t
g0 on putting questions, 'l'!lere is
no end for answers if there is ques-
tion all the time.

Shri K. K. Basu: I cannot under-
stand these things, Sir. We are not
allowed to speak nor are we allowed
to put questions.

Mr. Deputy-Speaker: The hon.
Member came late.
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Shri K. K. Basu: I had come here
in time, I was all along sitting here.
You said: “This is the end of the
discussion and hon. Members may
put questions.” 1 do not understand
these things. You should see that
the Opposition is allowed to speak,

Mr. Deputy-Speaker: As soon as I
took up this Demand I asked all hon,
Members who wanted to speak to
rise in their seats, I have noted
down here the names of Shri
Kamath, Shri S. L. Saksena, Shri
N. B. Chowdhury and on this side
Shri C. R Narasimhan, Then some-
body asked: what about the Minis-
ter? I said I was allowing 10
Minutes to hon. Members and as an
hour was allotted for thig Demand I
will allow 20 minutes to the hon.
Minister. Still the hon. Minister went
on saying: “I have so much to. unload
and therefore 20 minutes may not be
sufficient. I have so much material
to say.” Both Shrimati Renu
Chakravartty and Shri K. K. Basu
were not in their seats, It I am right,
Even if they were in their seats they
did not get up and so I thought they
did not want to gpeak. There is some
limit to this kind of interruption. If
any hon. Member wants to put a
question at the emd a question is not
a speech. It is not a cross-examina-
tion. After all a MemBer can put
one or two questions. TNe time limit
has already been exceeded by 15 to
20 minutes. I must have closed his
already. In as much as this is an
important subject and lakhs of
rupees are being spent in prospecting
for oil I allowed on this side not one
Member but two or three Members.
I am not limiting so far as the
discussion is concerned té any parti-
cular party or group. I am prepared
to allow anything but there must be
a limit, He may not be satisfied with
the answer at this stage. If he had
wanted to speak I would have allow-
ed him to speak but he was not here
or he did not rise in his seat.
Shri N. B. Chowdhury from his
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Party stood and I not only allowed
him to speak but also to put some
questions. In the end also some
questions have been put. How am I
to imagine that the hon. Member
would like to put all those questions
which he might have introduced in
his speech if he had been allowed
some time?

Shrimati Renu Chakravartty: Are
we to understand that we are mnot
allowed to put any questions and that
we must either make a speech or put
no questions?

Mr. Deputy-Speaker: A question
can be put and immediately one or
two questions can be allowed. I am
not going to allow Members to put
questions after questions. If at a
moment the answer is not satisfac-
tory 1 am not going to allow a series
of questions like this,

Shri K. K. Basu: I only make a
submission, Sir. You must see to the
answer also. He says: “I do not
know”. He does not care to answer
or sometimes he evades answers .to
questions, I asked him a question
about survey and he says something
about aeromagnetic survey about
which I am not concerned.

Mr. Deputy-Speaker: There is no
machinery by which I can compel a
Minister to answer, The hon.
Members may kindly look into the
rules and then they will agree with
me, These questions are put because
they are not only in the interest of
Members but the whole country is
anxious to know about this oil
exploration. If there is a question of
such nature which has to be answer-
ed the Minister must certainly try
his besgt to answer that question. If
he does not answer, evidently it
appears that he has not got the
material to answer that question.

Shri K. D, Malaviya: If you will
permit me, Sir, I am willing to
answer any question,
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Mr. Deputy-Speaker: When as
soon as a question is put he gives a
different answer that evidently
shows that he has no answer for that
question. Therefore, as soon as &
question is put if the Ministers are
not able to understand that question
they may ask for an explanation
regarding that question and, what-
ever direct question is put, say “Yes”
or “No” to that question. What is
there? There is no question of hiding
"things. It is not a private party, The
hon. Minister must not flinch from a
question. He must stay “Yes” or
“No.”. No hon. Minister should
create  an impression—absolutely
there is no intention to create an
impression but sometimes an impre-
sion is created—that a question has
not been directly answered and that
there is something witheld.

Shri K. P. Malaviya: I do not plead
guilty, Sir. If you will permit me I
will answer every question that is
put,

Mr. Deputy-Speaker: Unfortu-
nately some other occasion must
be taken advantage of and not thik.

Shri Raghavachari: May I put only
a flinched question for answer? The
whole doubt and difficulty that we
feel is as to whether, after the
company has successfully completed
the explorations, the Government has
any control over the commodities and
their prices and as to how they
should be distributed in the best
interests of the country. That is the
only point.

Shri K. D. Malaviya: My reply is
in the affirmative.

Mr. Deputy-Speaker: Further de-
tails about the kind of control exer-
cised etc. arise from this question.
The hon. Member Mr. Raghavachari,.
has advisedly stopped with that. He
can certainly pursue this matter also.

I shall now put the cut motions to
vote,
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The question is:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,50,000 in respect
of ‘Ministry of Natural Resources
and Scientific Research’ be re-
duced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

is:

“That the demand for a sup-
plementary grant of a sum not
exceding Rs. 3,50,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduc-
ed by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

is:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: I shall now

put the Demands to vote:

is:

The question is:

“That a supplementary sum not
exceeding Rs. 3,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of ‘Ministry of Natural
Resources and Scientific Re-
search’.”

The motion was adopted.

Mr. Deputy-Speaker: The question

“That a supplementary sum not
exceeding Rs. 41,76,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of ‘Exploration of Oil
and Natural Gas'”

The motion was adopted.
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LITATION

DemaND No. 91—EXPENDITURE ON Drs-
PLACED PERSONS

Mr. Deputy-Speaker: Motions mov-
ed:

(1) “That a supplementary sum
not exceeding Rs. 2,983,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1956, in respect of ‘Ministry of
Rehabilitation’.”

(2) “That a supplementary
sum not exceeding Rs. 2,85,00,000
be granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1956, in respect eof
‘Expenditure on Displaced Per-

sons'.”

For these two Demands one hour
is allotted. Hon. Members who want

to take part in this by way of spee-
ches will kindly rise in their seats.

Shri K. K. Basu:
tions?

What about ques-

Mr. Deputy-Speaker: I will allow
one question or, at the most, two
questions; not more than that. Who
are the Members who %ant to speak?
Shrimati Renu Chakravartty, Shri
Kamath, Shri S. L. Saksena, Shri
Chowdary, Babu Ramnarayan Singh,
Shri Gidwani, Shri Nand Lal Sharma,
Lala Achint Ram, Shri D. C. Sharma,
Shrimati Ila Palchoudhury, Th. Laksh-
man Singh Charak and Shri B. K.

Das. How many minutes does the
hon. Minister require?
The Minister of Rehabilitation

(Shri Mehr Chand Khanna): I require
15 minutes.

Mr. Deputy-Speaker: 1 will give
three minutes to each hon. Member.
If three or four Members have one
spokesman, he will be given more
time. I am prepared to give ten
minutes to Shrimati Renu Chakra-
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[Mr. Deputy-Speaker]

vartty. But if all the other hon.
Members want three minutes each, I
will have to restrict it.

Shrimati Renu Chakravartty: I
would like to say something about
Demand No. 90 and Demand No. 91.
The major portion of that amount is
to be spent on East Pakistan refugees
and also for the sewing up of a
branch Secretariat in Calcutta. As
you know, it was one of our demands,
which the Government finally conced-
ed, that we should have a branch of
the Secretariat of the Central Gov-
ernment for refugee rehabilitation in
Calcutta. Now we have had that
Secretariat for almost a year. Al-
though it is alleged that there is
quicker pace of passing of the vari-
ous schemes, I should like to point
out that still we find diffieulties in
getting the schemes sanctioned. We
have difficulties in getting money as
loan for house building as well as for
land purchase. I can cite numerous
instances to the hon. Minister in this
House. I know case after case where
the refugee peasants have actually
spent their earnest money to get land.
The refugees have also spent money
for getting loans for houses. After
three months’ period, their earnest
money lapsed due to the fact that
their house building loan or the land
purchase loan has not been sanction-
ed by Government. There are num-
berless cases which we can place
before the hon. Minister and I think
he knows about it.

{PANDIT THAKUR DAs BHARGAVA in the
Chair ]

There is also the question of grant
of cash doles to the various camps. I
want this House to take note of the
fact that there is always a sort of
divergence between the Central Gov-
ernment Secretariat and the West
Bengal Secretariat. We submit a
scheme to the West Bengal Secreta-
riat. They say after one month has
elapsed '“Oh. Yes. This is a good
scheme. We have submitted it to the
Central Government.” When we rush
to the Central Government, the Cen-
tral Government will say “We have
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not received it. We do not know
anything about it.” Then they take
another month or two. After great
pushing and jostling they get the
scheme sanctioned. So I feel that
there is still this rather rusty wheel—
two wheels of the same machine, that
is, the West Bengal Secretariat and
the Central Government. There is
still lack of co-ordination. Of course,
the hon. Minister tells us that he had
the greatest co-operation between the
two. But I feel that as yet there is
delay which means great hardship for
the ordinary refugee, who has been
trying to get his small loan, who has
been trying to get house building
loan, who has been trying to get
cash dole. A little delay means so
much to him. We cannot really un-
derstand that wunless we know
the plight of these people. That is
why again I say both in the claims
as well as in the loans, that is, grant-
ing of loans, still there is inordinate
delay. Still there seems to -be fric-
tion and nat proper co-ordination
between the West Bengal Secretariat
and the Central Secretariat.

Then, of course, I want the hon.
Minister to go into the various allega-
tions that are made by almost every-
one who works amongst the refugees
that in the West Bengal Secretariat
there is corruption and there is bad
behaviour on the part of the staff in
the grant of these loans and in accept-
ing even the applications. All those
things are still being neglected. For
several years we are hearing this and,
I am sure, if proper investigation is
carried out, the whole machinery can
be tightened. The real reason why
we wanted to set up this new Secre-
tariat at Calcutta was that it will
have certain good effects. But, we
have not been able to do much. It is
all very well to say all things are
moving smoothly, and everything is
provided for. But when you go down
to the refugees you find how little has
changed, as far as the individual
refugee is concerned, and also in the
settlement of his claims. I will not
say anything more on Demand No. 90.
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But I want to say something about
Demand No. 91, specially on the ques-
tion of the camps. We are now going
to give more money to the camps be-
cause of the new influx of displaced
persons. I have not enough time to
go into the various categories of
camps that there are. But I want to
bring before this House the wretched
condition of those who are in work-
site camps. I want to know very
specifically from the hon. Minister
whether more allocation will be made
and better conditions will be ensured
for these who have been living in
work-site camps month after month
and, in some cases, even year after
year. Two years ago, in my constitu-
ency these refugees were utilised for
the cutting of canals. There are still
about ten or twelve camps there. You
should come and see the tents in
which they live. The tents are
nothing but torn pieces of cloth under
which six or seven people live—the
husband, wife, son, daughter-in-law,
all of them huddled together. There
are also T.B. patients among them.
There is only one kind of work that
is given to the refugees and that is
cutting of mud in these work-site
camps. This cutting of mud has been
going on for four five years. You
should see the conditions in which
they live. I went there six months
ago and I begged the Secretary of the
West Bengal Rehabilitation Director-
ate to see that separate tents were
provided for the T.B. patients; but
even today there is no seggregation
there, and there is no provision for
preventing the T.B. patients from
infecting others. Whenever there is
monsoon, the camps are nothing but
a muddy pool. In that muddy pool,
they cook, eat and sleep. There is no
fuel for cooking with the result that
they go into the villages and cut the
trees and there is friction between
the refugees and the local population.
I have asked that fuel should be given
to these refugees at subsidised rates.
Sanitation is so bad that there is
always a stench in those camps.
Therefore, 1 feel that a greater
amount has to be spent on these work-
site camps for giving the refugees
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better sanitation and houses built of

corrugated sheets or bamboo, so that

thev mav be housed in a human way.

ot frewt (9m1) : d fawix
TR (AT d®@T) Qo ¥ @ fey ¥
TR §9 wgN AT F

Mr. Chairman: I will give 3 minutes
to each hon. Member.

Lala Achint Ram:
be too little.

Mr. Chairman: The total time allot-

ted is one hour and there are many
speakers.

oft frrwanit : ag figear T e R

“the entertainment of extra
staff and increase in contingent
expenditure in the Pay and Ac-
counts Office consequent on the
change in the mode of payment of

compensation to displaced per-
sons.”

3 minutes will

7 (W) ® a9 (wd)
art%mmmgﬁﬁmh
%f‘mmﬁu‘hsﬁ%«ﬁrﬁ‘rwﬁit
mqwmwmaﬁmw
A off FT wifed W A T e
¥ fod e g € 97 w5t O
T ¥ ®T9 w777 9187 | ¥ FawfaS>
# W9 F A AgAv d=7 (et o)
a T & 9w ¥ fd d ow
[E@EAE AT E, SfET W ot
aﬁrgqﬂrﬁrqu%gaﬁg\mr
W@“ﬁﬁlmﬁﬂ@ﬁn
¥ wifemd £ 1 & w9 7w ey
e § 6 97 F 3y awdeh ifod )

ga'ﬁmwgatﬂ&aﬁmﬁivr
TRt 7 w0 Y T Ao e @
TR | IH T I ¥ O F qmwyy
AR F I AT ¥ oar §
FET WIRAT § WX qgt A weqmrw &
0 & A F o wgr § ) ek
W I T 3w W Iy
fora waT o6 THETIRT AT °r 9t e
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[5 freari]

forgsht (aondf) a1 | a8 Wrew
fear (for wa) &1 o wEE
a7 | IF B WA F 4T IH T Iw
T AT "G T Do o Arrder”
(7 T IWRT FT F@ET) TET
¥\ 7w & gfogr & A omr g |
¥ e o ¢ 5 oA ow e
g AT FT TG F TEAE WK
TN FY gET ¥ AW T | g W
WAAT TATH QY IA FTON HY G FAT
Ao Mo FTdN & 1 "y
drer ¢ wEfed & 9 AN A g
FAeT wEgar, 3fFT & g7 wrooy
®t e g A o T Il qe
TG T E 1 F A A 2803 F ey
Q= # 9t | s & 7 Sfew fok g
A & A sfew oy s
WA AE E | A AT Fg ag R e
ﬁoﬁoﬁﬁﬁ%ﬁﬁmm
e wifed s wan & g Afied |
7 AW AN AR § S AN dy §
fNTH WE | 97 T 39 79 & g
¥ fag dy ® & §F I swar
T a7 & &7 Y U wevaT JeA
TR F9 A off awar @ Jm oy
I § aga Tew fum Awdy &)

fmm%maﬂ\ﬁ@mim
zﬁqagafgwa%mmm
RE A & fad sy
T SR (aFe) A §
=l W wfEw F A &
mmzzgga%fﬁ#m
g fF Wi o% T uF &F (@)
mshﬁaﬁﬁﬁwahwmwt
wg wg, I ¥ TEEgmw § W
s A g g WA
€@ ¥ fad wmor o fear @ Wk @

1%
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WA F wTE A gE ¥ o e
WEA T T KW F agd a9 faoraeqy
N Mg ¥ i
AT A T § AT T ¥ T
L R O I
a.wrmﬁ:aﬁgrﬁrﬁwsﬁtg?ra
& fem @ § o) I oA
%Fauemvwmawmn:m

am‘rgwmmﬁjfm%a‘r
T |

I ¥ AR F oI we
WIew fed (Iere FE 0% auw)
¥ @} § 9 e wgA § 5 o9
¥ foa foramr oo & & 9% g
& TI9 FT SUTT TR AEY FAT 78T |
& wmgaT g 5 58 w9 F w19 umar &
SATET JTHET FL |

Wt Frer wwt (§91) © Fwwg

. ATy,
gEavrdtfe waf afag: aqeag |

e gl wERE, W aE
¥ gray ® A7 arferwT Hemr 3 #T
Reql FT oA (FEET ) &

¥ 9g & w31 § 5w amw
§ ®rf 77 7 ) gwar fr qF s
F Y qreomdt @y § 99 ¥ fag fagar
ufus & wivw a1 2 &% a1 faar
oA wifgq | v eq §F fearmar g
fe &= dma & o) aeonfaat & wra &
ag Cfiend &=l foar mar Qs
w1 &1 T fdd ¥ @ arconfoqy
¥ WM A ST AR AN g,
for ag ¢ o @1 € o faw R
R @ A | W g AR Ay
s mrar § fd gt ve g s
F J&W FPN A FT 97 IEF TF
AT ©¥ FIATT T a9 HT 7T W &
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wqiq OF ST Y g wfaw w7 s
&0} § FTAT T W § W L FAR
afus safaaal F1 Fa79 g9 7 FTATIE
W@ & | W I N O q&T Lo FT
IO R FUE oy AT w997 § 9 I
Fama g & avwar g froxw A
R gatE oY "R &1 A 9a%-
Tfdcs M & | 99 ¥ qIE A7 FAA-
aTy ¥ F1 JafaE ¢ fe o agr
¥ FTTE F A & IA FT T4 Y,
R s A scR@E
mft qfeft qifeeaw & aronfua
i gwed o a@ W W § ok
oY ff 99 &1 q&ff dw ST qer W
I & & afoaw &1 98 w7 & &5 @
W o 9 TAT § | F gwwan g
TH FT U0 FT 1T ITEMAE WA
a1 § fora 9 gFifa s wagor
Afs & s AR Q@ dmw F a7y
T IR AT AR FT fAw o0 @
¢ W @R a1 faeeht qwaYaT @
¥ faw w@r & A 99 & FHAN
ifc g3 = FT o & &1 A Fe-
A #T e dEY € fd e a8
AR w1 f& W Faw Nfow s@
¥ 9 Y @T 7 T ¥ &
FIH AL} ST | TS I 99 A
gC arunl & foq sgh & fF 971
w7 Q@ a1 awdr wifs s\
FIFATE | AT F 9 TF ANYTS Ay
T 2w %71 oF fagré wia 2 fear 9r
o AT Y AT F FI0T § AT G
¥ A A g A AW A W @
&1 A Fga 2 & W9 S99 ¥ g9 AW
Ffmg A N am sl 1 AR T
#g % s T w19 & agh § Qo aMw
¥ faey s ¥ w7 safe oy Ay
™ W ¥ gy feme w6 W) @
9 A & A A g A I§ F WwW
TaTHT @x weAT e qwwd ¢ fE
I9 Y IT @A T W FET fgg
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dff wa ¥ Ty wow g v ¢
R 9 a T%7 ¢, wafed vy § W
wfas 7& e agar A1 T a|ar
sfew & g, fey & gar maew
g ¥ § fF wg Y oot adwe
#ifa & afrada w21 v M arfeea™
¥ wfa awafas  zfesor  woT
g, & ¥8 9 FW wE9r W]
ar o¥ & & e w9 aar wEr SA
S TET A | AY FY 7ATE A WX
ST, 9T &7 AT qgdt T+ A
fH g A SR g & fawE
g 7 o ¢ fx afs § g9 afad
#1 g5 117 NS &1 5w § WA AT
rafe ¥ w9 § 7971 fagew ¢ fa wnw
17 79 @™ WX afaEr A @
wfeg st Y1 § of| s &
2T waa wfwaTe g & fe e
T §F19 79 FQ | 99 F TIAT & FY
FT AYAT AN AT FTAT § |

"o wiwd ow ;. qunfa wERy,
Mfwa are (g9 A7) T@ oA
¥ fog awe (WU-=uwF) & W Qo
FAT 3% AT@ ®WT o5 AR WT
Ft Y | qw AEr & W & fafrer
arga &1 auré g fr ffszew
(Trafe) & ¥ 9T 5§ & wfuw
a4 I W1 ¢ ’R g I ufewAw
rrifear (wfafomr &) a1 @
(7o) #@ & fog 2 F® oy s
g ¥ qAHS g (SIRE 0T-
Fw) ® 7xd & fag gew ()
¥ gwa 9 § AT qg TFOENY
feedee g (fawurfor safeat)

Ffd W@ T 83 A

w1 A fgedi § wier MU &1 R w0
8y wre woar foaw & fag fe s
At o1 T § g Fefeoio fafedy
(gmate waverm) & fog & 1 g% Toan
efae & fag ¢, $% w991 usoew
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# WRT {5,000 ¥ WA faey g€ ?
xﬁ'(q% R¥ QT &5,000 mi’fﬂﬁ'
gU & ¥ sww § aff wmar xR
AT & WA AT T § W & g
fr fafret a@ 99 @ § ¥
N aw w3 X0 ufow ag R
fiE 2 FOT oy AW T A @S fey
T § 9% AT G ¥ wE@m ? Aq
e 6 a8 T A § wEe
o I @ T A FeA afewm
F WPW ¥ A W q@ (§RIW)
g Ay g T R Ed FT AR § )
ol &g T ¥ TRH ey FOT &4
o & & goo FOF THAT A
gt Twdr (frery weafa) w
gmnlﬁﬂ?ﬁh‘ﬂﬂtah
wt § WY AT waw § e o F o
@oQo%ﬂﬂ’ﬁ'rmtqm

A wfew &1 & wraed gfaen & -

fad +09 TH, TEZ T T Ao
whe Uo ¥ uny Hifew g€ A WK
gai e ozfafredfer awex A
o aw WeHe faar a1, IEwT AL W
fa% FTT WEg § 1 IEA TE
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FHIT 9T fT Ao THe To & HRT
Jo AT TIW HTEAT & ATAR
e (FEg wHAaroaE) @ faasr
fe mema mmgur f& < @ Yo
U7 &G §I9 7 FgT I ITAR
e ¢ fomd fe am o e Al
tAfFT ag qrag Ew A g @
AR 38 avz [pEhe qw (st
%) & ¥ g qrr war qnar
ST BT &1 FEU @R IAET qg
2 fF op aY ag aoww @w ¢ AR
d SFRIB@E W I REAE
V0T 8} ™R WY W ®R
S ' F ey Ay s @
21 gz (amw W) ¥ g8 ¥ W%
FAFT FU7 qAF L TP TIAT ATHR
‘|G 21 s 87 Fwm AT '™
Wy ar W e oved  fedy ¥Ry,
sex FeedY,. uadiwgfer sfaas
W) wfgwdz ¥ vz use=w wifead
uE @ wF (%R garfz), Raww ag
fs g ux 43 & wfm} &1 IR
wifews (Iva~) faar & 1 AT

Mr. Chairman: The hon. Member's:

time is up.

Lala Achint Ram: This is an im-

portant point that I would like to
bring to the notice of the House.

IR WY I FIA] &TF $1 5§ a6

amr W A 7z ofesw (wfafaw)
W WwE ¥ @ aw oy W
qg aWTA TG F AGET ag 97 AW
X Edamag ¢ fFowe
AN AF 7R O rigfed gt
X o sfgedz Ghifrme &
sifags v &, A F g7 FARAT §
fe a7 % sarme fafeem (WaRT)
*1 oI A% Aifew™ ¥ w9 ATET &
faefa® 4 <@ § w2 agr 9z qufes
g o1 fr ag oifas st 9@ aos
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W gE U YT ¥ OF, T AT T
am fod TR € Wk Ta a<g ag ofewa
6 A EeffaaT A aFeAmdl 9%
=4 g, ag &= qAY | AR &
TATT § 6 /< T oaT A 57
Z ar a1 a9 frawq o a@ @)
Ry

T WSTAT A ST NRT AN &
Zx (dfrd) & wrga WA 5,000 TR
& § 4 Soiie g e o wE
JE@ Aq "I JA 3T AT ST AT
Tawr & A wAfam w7 & fE
15,000 X W W IEQ § | dfew
% w7 T, uF fawed AR AT
it § 1 T e e T
rent of office buildings which had not
been paid for ever 12 months as the
rate had not been settled.
¥ fad @ ™ § A% AR F
fafret g w1 9 feda (famme)
# graw (TwT) Y qEwT AriEd |

IAF NN WTEEH AL ¥ F
Expenditure on the repairs of the
rented by the
Calcutta.

new premises
Branch Secretariat at
% faa ¥Y,000 TT T AT
2 o ¥ R F qE A W
f& w9 & fear mar ¢ @ fdge e
frd w0t € ? e & wwwar
g fs omax ook o W Fad amed-
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e R G s O T
gfewx w7 feedee axa=y (famarfoar
mfeat aT =g) § wmaR Ao dro
uizw (AfmEt) & grdfess & i
(afg) w s fear &1 & s=
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AT )7 qR ag e @
it gl R w09 & T ® oA
I S (geR) w omm @
wrafr S g aqal Ty & e
T r (agw) e s
g W ¢ R g T e A
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fefermrlr  wr  (enfraw  fafw)
# T® IR Y AT &94T gew & Fed
mfE oF ¥q7 (W) § g faw
TRIE & AT 97 IIET w9ET A
frear & agi wxz ogEmE W @R
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et & e wdft ) & o Wk
e AT AT I afew faee (sefrar-
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2 f& oW w1 & o o w1 WA
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ié’mﬂizaé



2343 Demands for

[Fren afa Tm)

9T & | we Ay Wi A & fna
T & o1 fom & s e & o fs
@t faee  (wafasrar gft) §
LEASR O]

oq mrEY faq &1 fF s @
fasr gwar sk fF o fae
# 78 w1 §wq, @@ 09 sefaal
N A & fog oY wE@Em Y W
Wy I fefermd @ & @
g AU gwEm g ¢ fF oww
woq g feformay & W1
wred @fd Ao do WWew #1 W
AE O FT FF | TG AT AE FEAT,
oOd A AeF w1 AT @ SeEr
PR

Mr. Chairman: I am very sorry;
this has nothing to do with the cut
motion.

Shri-N. B. Chowdhury: I want to
have a clarification.. I have also
given somc cut motions. May I move
them now or at the end?

Mr. Chah;man: All the time has
already beén taken by Shrimati Renu
Chakravar:tly.

Shri N. B. Chowdhury: I do not
want to speak. I want to move the
cut motions.

Mr. Chairman: He can move the
cut motions. What are the numbers?

Shri N. B. Chowdhury: Nos. 14, 16,
24, 25, 26 and 27.

Delay in Construction of Houses and

Tenements for Displaced Persons in

Setting Up Industries and Regularisa-
tion of Colonies

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,893,000 in respect
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of the ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Condition of Displaced Persons in
Camps and Expenditure on T.B.
Patients

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Expenditure on Additional Posts

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,93,000 in res-
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

Additional Expenditure on Camps

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Increased Expenditure on T.B. Pa-
tients

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Expenditure on Production Centres
and Homes and Infirmaries

Shri N. B. Chowdhury:
move: .

I beg to

“That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Reasons for fresh influx from East
Pakistan

Shri Kamath: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,93,000, in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

Ever increasing influx of refugees
from East Pakistan and steps to
be taken by Government to stop
: it.
Shri Nand Lal Sharma:
move:

“That the demand for a supple-*
mentary grant of a sum not ex-
ceeding Rs. 2,85,00,000 in respect
of ‘Expenditure on Displaced Per-
sons’ be reduced by Rs. 100.”

I beg to

Mr. Chairman: All these cut motions
are now before the House.

T wAraaw fag (g am-
afesm ) mwmfa wgea, fawa & aga
[|@E L . L.

Tamfa wgT@  Ag<ET w7 &
g1 w7 Qfey 3qifs ag A9 a9
e

m twaaaw fag o O R,
ARG I @Tamag 2o
fowr & geere ®1 FY ae dfew (73
o) # @7 97 A& g3 w1 F §9g
F19 far srar &, IEY ag R T fawy
# g FTAT ATEE |

Ty g amarage s o
St fraifaa S/« dear O 7 T
WA o @R o ¥ feoare
# o s wrgmi § gt | oFE AW
AT fama wwe ¥t fa a8 WA aTe
® Ay W wfufm awgEr o ¢
o W A ER IW w1 AW w7
I FIA avfw g araTR 7 3§ 9F ).
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A A fag 10 & 99w 4¥ w9
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Shri Mehr Chand Khanna: The in-
formation is entirely wron,, although
it is irrelevant to the cut motions.

’

Mr. Chairman: The hon. Member
fully knows that while we are on Sup-
plementary Demands, all questions re-
lating to refugees cannot be discussed.
Only matters connected with the Sup-
plementary Demands can be raised. I
would request the hon. Member, if he
wants {o avail himself of the one
minute left, to concentrate only on
matters which are referred to in the
Supplementary Demands.

Ao fag o oW oY
#1¢ a@ g @ 7 faorw g8 A
qrear | a4 ra & g 2ar g fw
™ faug & TP FE W FT,
R & wwaT § & a@ # oqEr
¥ g1, I8 amra g1 fF a8 = &=
¥ fom oY g & IF

Shri Kamath: I do not want to
make a speech, but I want to put only
one or two questions to the hon.
Minister. In view of the statement
made on the floor of the House, I
believe, by the hon. Minister himself
in the last session or perhaps before
that, that the problem of rehabilita-
tion of the displaced persons from
West Pakistan has been practically
solved, and only the problem of the
rehabilitation of the displaced per-
sons from East Pakistan remains to be
tackled successfully, I would have
expected the hon. Minister who is
himself a displaced person from
Peshawar to shift the main Secreta-
riat of his Ministry to Calcutta......
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Shri Gidwani: He has done so.

Shri Kamath: ...... that is only a
branch secretariat—and have the
branch secretariat in Delhi. The main
secretariat should have been in Cal-
cutta and the branch secretariat should
have been in Delhi. That would have
been much better and would have
been a good gesture to the Bengal
refugees or the refugees from East
Pakistan.

I would like to know further
whether there is any effective co-
ordination between the branch secre-
tariat and the Rehabilitation Minis-
tries of the West Bengal and Assam
Governments, and if so, I would like
to know what is the machinery for
the same, what is the procedure
adopted, and what are the details of
the co-ordination and collaboration
between the Ministers, the branch
secretariat, and the secretariats of the
Ministries of West Bengal and Assam.

My third point is this. There was a
report in the papers some time ago
that after the appointment of a Hindu
Minister in the East Bengal Cabinet,
the influx of displaced persons from
East Pakistan had been halted or at
least slowed down. I want to know
whether that is fact, and if so, what
the present position is, whether the
influx is increasing or is tending to
slow down, and what measures are
being taken by the Minister and by
the Government, by negotiations with
the East Bengal Government or by
joint tours—I am told that there were
some joint tours, and I would like to
know whether there are going to be
any further joint tours with the
Minister in East Bengal—to see that
the influx is halted or at least slowed

down. If that is not done, then as the

President has observed in one of his
speeches recently, this would become
a big burden on our economy. Of
course, we have got to accommodate
them, because they are the victims of
Partition; they have suffered not of
their own volition by the partition of
India and therefore they have to be
accommodated here; we must accom-
modate them, and with all our heart
we welcome them here. But it is
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Government’s duty also as part of the
Partition agreement of that time, by
negotiations and talks with the Pakis-
tan Government to see that these
people live an honourable life in their
own country and are not forced to
seek an entry into India. We would
like to know whether any steps have
been taken in that direction, and if
so, what they are.

Shrimati Ila Palchoudhury (Nabad-
wip): I support both Demands No. 90
and 81, and I only wish that they
could have been very much more,
because the problem is so great, that
there could be no question about
sanctioning the grants the Rehabili-
tation Ministry asks for. Whatever
the Central Government can spare
must be given to them.

As there is very little time at my
disposal, I shall just deal with three
points in regard to Demand No. 91.
My first point is in regard to T. B.
patients in West Bengal. As you know,
the standard of health amongst the
refugees who come from East Bengal
is very low, and T.B. patients form a
large number amongst those refugees.
We find from the West Bengal Gov-
ernment’s reports that for the treat-
ment of T.B. patients, about 3,000 beds
have been recommended. Out of these,
350 beds already exist; 250 more beds
have been sanctioned; and 1,000 more
beds have been agreed to. But, that
leaves a gap still of about 500 more.
I do not think that even these 3,000
beds are adequate to deal with the
treatment of the T. B. patients. I hope
the Rehabilitation Ministry will see
that the requisite number of beds are
provided for the treatment of these
patients. At the same time, I would
like to bring to the notice of the hon.
Minister that it is not only the treat-
ment of the T.B. patients that only
counts—of course, that is the main
thing—but also the after-care. When
the T.B. patient goes out of the hospi-
tal, often he is thrown back again into
circumstances in which he cannot
keep his health any more. So, he
must be rehabilitated in some kind of
light work which will enable him to
preserve his health, and maintain a
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reasonable minimum standard of liv-
ing. His family must get some help
#rom Government as very often this
worry and burden keeps him from
getting well. I have received applica-
tions from several families in this
regard. Perhaps they are being looked
into. But the answer has taken a
long time in coming, with the result
that in some cases the people in the
family have already died, or the T.B.
patient himself for whose relief some
help has been asked for has departed
to another planet, and the help is no
longer of any use to him. I would
arge therefore that there should be
quickness in dealing with these appli-
cations.

Another point that strikes me is that
though the influx is greater, the pro-
gress from camps is slower. The
reason given is the paucity of land.
There 1s progress no doubt, but it
should be faster. To get the maximum
capacity of the land which is of a
marginal character, earth-moving
machinery and so forth have to be
used, and land must be reclaimed.

The sum of Rs. 285 crores that has
been asked for is very small, for earth-
moving machinery etc. are expensive.
I hope the Central Government will
see their way not only to place this
money at the disposal of the Rehabili-
tation Ministry but also to give much
more, if possible.

W5 ga2) - la ¢Rie gutd) WSUg3
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[Th. Lakshman Singh Charak:
(Jammu and Kashmir): I rise to
thank the Ministry of Rehabilitation
of the Central Government on behalf
of the refugees of Jammu and Kash-
mir State. Since the year 1947 the
Ministry of Rehabilitation of the
Central Government have bgen ex-
tending very sympathetic treatment to
the refugees from that territory of
Kashmir, which is under Pakistan’s
occupation. But there are one or two
such things which require immediate
decision by the Central Government.

You know it well that since the year
1947 when Kashmir acceded to India,
the refugees have been receiving all
kinds of aid from the Government of
India. But they have not been regis-
tered in a regular form.]

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): May I
draw your attention to the fact that
what the hon. Member is referring to
is about Kashmir, and it has no
relevancy to the Supplementary
Demands that are before the House.

S =i e e et SIS

'_,‘ JL.. U-J 2 élb' e G
=W o PO K pdyee i (p S5
[Th. Lakshman Singh Charak:

According to my information there

was no mention of the buildings of
Mirpur in the demands for this year.]

Mr. Chairman: The point is whether
any of these items in the supplemen-
tary demands for grants relates to
Jammu and Kashmir or not?

_rea 8 - il Rl et 4813
Ued pagf =y Pla o pesS o
o Ul &8t i o5 (pae Sy




2351 Demands for

[Th. Lakshman Singh Charak: If

‘you do not want to allot time for
Jammu and Kashmir, I would sit.]

Mr. Chairman: Order, order.” This
relates to what has already been spent.
This does not relate to what is to take
place in Jammu and Kashmir.

et = g A et S8
- K Unaydy 2y J>
[Th. Lakshman Singh Charak: The
camp of the refugees is functioning.]

Mr. Chairman: A May I know
whether any of these amounts have
been spent during the year over these
buildings or not?

Th. Lakshman Singh Charak: My
information is that it is be_ing spent.

Mr. Chairman: If the hon. Member
knows that any amount relating to
this has been spent, let him point it
out.

Th. Lakshman Singh Charak: I
will npot make any destructive criti-
cism.

Mr. Chairman: There is no question
of destructive or constructive criu-
cism. This does not relate to what
the hon. Member is mentioning.

Shri B. K. Das (Contal): In the
foot-note’ under Demand No. 91, it is
stated that the population in Homes
and Infirmaries has gone up from
40,000 to 44,000, due to influx of dis-
placed persons. This number of 40,000,
so far as I can remember, was men-
tioned in the annual report, and we
do not know if on account of the re-
organisation of the Homes, it went
down or not. I should think that 4,000
is the new addition due to the new
influx. Whatever it may be, that may
be explained later.

My only point is this. An additional
expenditure has been incurred on
account of reorganisation of the Homes
and Infirmaries. I should think that
some of those women or children, who
are grown up, have been able to earn
some livelihood at least; they are not
entirely dependent on doles. To that
extent, I think the expenditure should
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go down on account of their main-
tenance. It may be that on account of
new constructions, equipment and such
other items, the expenditure may go
up, but we should know the correct
position, so that we may know that
by the reorganisation and other ar-
rangements some women and also
some minor boys who would grow up
and come of age have been able to
earn their livelihood, and to that ex-
tent they have not been a charge on
us. I want to be enlightened on that
point.

About T.B. patients, about whom
reference has been made, I want to
draw the attention of the hon. Minis-
ter to one matter, which I have
already brought to his notice on a
previous occasion. Some arrangement
for these T.B. patients has also been
made in camps, and that arrangement
is not satisfactory. Of course, when
they are kept in segregation in camps,
we cannot expect that the arrange-
ments would be such as would enable
adequate care being taken of them or
adequate treatment being given to
them. But at least some arrangements
for medicine, food, segregation and
also nurses should be made. I have
already brought the matter to the
notice of the Minister, and I hope that
he would take care to see that these
things are done.

Shri D. C. Sharma: It is a new
experiment for me to make a speech
in four minutes. Anyhow, I will try.

The first thing I want to say is this,
that H. G. Wells made fashionable a
phrase, ‘meanwhiling’. When I look
at these supplementary demands for
grants of the Rehabilitation Ministry,
I think that our Minister is the master
of ‘meanwhiling’, that is to say, he
does not prepare a master plan against
all the contingencies that are to arise
in the field of rehabilitation.

One of our high-ups in Dacca,
belonging to our High Commissioner’s
office, has said that 80 per cent. of the
Hindus from East Bengal are bound
to come to this part of the country.
Some people have said that 70 per
cent. will come, some have said that
80 per cent. will come. I do not quarrel
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about Agures, but I think this rehabili-
tation business is being done in drib-
lets, small driblets, and no overall
plan is being prepared to accommo-
date all those persons. I know that
Pakistan is following a policy of
‘squeeze’; you also know that. But I
do not see any reason why the Minis-
ter does not bring forward an overall
plan so that the refugees know where
they stand, we also know where we
stand and the whole country knows
what we are going to do for the
refugees. That is the first point I
want to make.

The second point I want to make is
this. We are going to have provision
for the construction of houses and
tenements. I hope these houses and
tenements would be built in a better
style than before. You know the
damage that has been done by the
rains. That has been the greatest in
the case of these tenements and houses
because they have been built by some
Ministry.

An Hon. Member: Which Ministry?

Shri D. C. Sharma: This ‘factor
should be taken into account.

We are glad that we are going to
have cottage industries and so on. I
hope these townships will not have
the same fate as Nilokheri is having
or Faridabad is having. They are
a warning to us, and I hope the Minis-
try will heed that warning.

Again, I am glad that we are going
to have a pay officer. We have com-
plaints about the delay in the payment
of compensation, and on top of it, they
have made this delay a little more
scientific. They have brought in a pay
officer so that the poor refugee, when
he wants to get compensation, should
suffer from the delay caused by going
from one officer to another.

Again, I am glad that the Ministry
is going to give some grsnts for T.B.
patients and also for schools and
colleges. I know the good work that
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our Deputy Minister is doing. All the
same, I would say that an inquiry is
needed into these things so that the
mistakes that we have been making
and the delays that have been occur-
ring in the implementation of these
things are obviated. I would say that
these things do need a kind of exami-
nation because we know that Shrimati
Matthai’'s Committee has done some-
thing. I do not know how far it has
been implemented. So I think an
inquiry is needed on the part of
public opinion in order to see how
these things are done.

Shrl Biren Dutt: When we met at
an informal conference at Calcutta,
the hon. Minister gave us an assur-
ance that in Tripura there will be
started some industries. Now an In-
dustrial Adviser for Assam and Tri-
pura is going to bé appointed. When
we enquired about some projects and
schemes, we were told in Tripura that
because of the absence of such an
officer they could not send proposals.
Now, I do not know whether this
officer will remain only in Calcutta
or will go to Assam and Tripura.
There are some officers appointed for
Assam and Tripura, but we find that
they remain only in Calcutia, never
going to Tripura. Not a single indus-
try has been established there. So I
want a specific assurance on this point.
Even in the Darjeeling conference, the
Government of Tripura also admitted
that certain industries, which were
mentioned then, could be started. At
present, we see that in Tripura the
problem of unemployment has assum-
ed such a big proportion that people
are dying in the Central Road of
Agartala. Nobody cares for them.
When they go to hospital, they are
told that it is due to starvation. The
refugees cannot be kept in hospital,
and so they are thrown in the street.
If we report to the police, or even to
the District Magistrate, they do not
care. Some people die on the street.
Such is the condition. If this officer
really means to do something for us,
he should go to Tripura immediately
and steps should be taken to start
some industries. I want a specific
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[Shri Biren Dutt]

assurance from the Minister whether
this will be done.

1 want also to know this. In the
conference at Darjeeling he had to
admit that about 40,000 people are still
to be rehabilitated. Where are they?
Are they sitting in camps in Tripura
the real picture of which nobody can
describe. They were waiting in the
verandah of the rehabilitation offices
and one Chief Commissioner came and
felt it was nauseating and ordered
these people to be thrown/away some-
where else. So, they were carried
away and thrown into a camp known
as Arundhati Nagar. I want to know
what has happened to that Arundhati
Nagar. Has it been improved or have
these people been sent to some other
colonies? These are points which I
want to know frorh the hon. Minister.
At Tripura we have no opportunity
to discuss these things. When we go
to an officer he does not even want to
recognise us. Even when Dr. Meghnad
Saha, a Member of this House, went
to a camp a Director threatened him
and asked him who he was. The
Doctor replied that ‘we are the masters
of your masters’. Such is the situation
in Tripura. So, I would like to have
some information from the hon.
Minister in his reply whether he is
intending to do something for the
refugee people.

ot HET Wy wwr AT AT,
ax ¥ qgt @ forw w1 # faw w0
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W ¥ agt W@ W@ 9, 99 & WA
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T IME A AT 9¥ @ Y Wk
wam WX faga & wer 9% @
¢ @ & gafeow ¥ qgAm A
T Ay W awew gifgl
€ & w9 ¥ wgr g § e oot
o maae fgx w1 aeqw § 99 W
W x5 & e ff awdw Wk g
t
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(1) Easier communication bet-
ween East Bengal and the
adjoining Indian States.
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(2) Relaxation of travel restric-
tions.

(3) Facilities for remittances of
money.

(4) Proper facilities for trade and
employment for the minority
community in Pakistan,

(5) De-requisition of houses be-
longing to minority commu-
nity in East Bengal and res-
toration of fire-arms to the
minority community.
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T aifgd ot o ¥  fR ) |
I St & S o g =T 7 Ferdt
g ag 5 oA Al A AR
feadt & ok a9 @ A aRR
fraefy & 7 orgi wTo ¥ 19 3y AW
¥ 07 9 98> § WG g T, W
I & HATAT Y, t5 WK 0 WX
A€ T A W7 @ & | Fme 7 forar
T, g qF R a9 @
Wt oramdAe & foee (wETe)
1 efaegqy (TY) 9, ag A9 A
&gy =% § ) T g wrEw, WX
i SULLICIS ST Gl
g & gz wwar g fr groma wsg
T & w7 & oY g w8 A
wifew w3 W § 9K wifwr 78 w3
o § 5 w frga, wmamw, fage
o) FEET & v IR 8, qEETEe
¥ tfaqw ww § v @ wfaw
¢ f fggear & o fewl & wiw &
R oamAe & qfagw Hge w3 )
7g arf FQ¥ AT yEfad § fe wg
T AfE awwE W g & et
Y, TRT & 9T ¥ w o §F ag
ey @A UA ¢, g § ey I
¥ fad oY #va) w1 @O QT § 9%
NfE g7 I B O T @ & & wAy
¥ qg TI4T HTH @ g

Shrimati Renu Chakravartty: May
1 just ask one question?

Shri Mehr Ghund Khanna: May I
finish my answers to some of these
points first?
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Shrimati Renu Chakravartty: It is
on this particular point that I wish to
ask because the hon. Minister is speak-
ing about it. We have not raised the
basic issue of the land question. The
particular point here is about the
living conditions, at the work site
camps. If it is a short-sighted policy,
we will have to spend more on T.B.
patients unless we improve the living
conditions at the work-site camps.

ot APC W ;AT - F WY F
faqger thawms w3 § 5 a8 amge
wreg & o Ffewa §, 9w & gepEde
O wfed st o g aw W@ @
¢ 37 #1 ¥far waw Hfafadry famdy
wifzd, & I9 § ®9 § Qg W
TfawF F<aT § 1 AT AT ¥ g9 F
¢ quer A g ofew o v frw
¥ q76 W 4 gara R g g R
afl § Wi 78 7z ¥ Fewmo ag sl
¢ &F A amw AR B AR -
frgra 7 w1 safaaw  (Fwag)
¢ s 7 B @y gaTa " § AT
wiwe (dfqar) & fom & fe o g
O 99 FL I I HAT T AT
o &1 & & W7 W I¥ I wWA
QN A AT AT AT IF T A
W@, . ...

Ty A feg o @ S
W Ay FeEr qTAT W A

Shri Nand Lal Sharma: }ie will not
accept it.

ft AgrEw W HR FA
Wawaz g fE A wrd ar fage &
w & afFT & T W s fE
AR A TAAHE ¥ IO AT T
TeT g R W A w1 famm @ &
agt * A% fafaeex arge & fawar g
o Fedfemiam fafreex  (grate waft)
wigw ¥ faqar § o F a8 w71 &
frd qenfrar ox ax de= f fe i}
X® 99 %7 fif P oW T

Grants
AR F {), [y F q@H 7 fan
WEHga d ad § Saar amag & 7
o S agT w9 AT § WK Trife
e (fear ) omEATT we Fme
N a7F ¥ J KA FaRIA (F2-

gwr) e @r . .. ...

st & et Ty @ W
il U Ol

st BT« qAT ¢ A FP, geEA
@ F ZH EAAT wEY @Y & ) owd
TG e Ag & | wgr Aq wAr B,
gt & I A0 A g7 AT ¥ A A4
T, § 39 ®r & @ feamd
o FT AT g, afEA & fear W
T T WX A 4T ATEAT | AT
g A wT G @ g R R
afer g fad g7 & FF o gara
ffefazas wwm & ag v i
uT X & 97 ¥ 99 ¥ w9 59 (Fran
FT FIH) AZ HT FFAT, AT AT
# 1 wifs wgat 7 75 & f5 Wi
Y qgt £ T §, A qgT 0] T
qd AR FET W QR T qTANT AN
Fmar ¥ fowmr ® oF v fasar W@
& % gy Feawa IfwfrY (miesfor
§aq) I § &, T A I70A &,
A A AT F AL A AT TE
T W argfeee & S 7 W 4w,
9% feT go oF e far g A
¥ 37 & wgm wgar § 5 ow A
T fregEr fag g w1 awaf @
Fry 2, 9 meET giw FT AgW 9%
AN [, THAAT ¥ w9 FAFG 7 43
a%ar 3, @Y F #IE qog TG 2@ qHAT
fie oy sopadt afs dmer & wr &
WY AT qT  WAAR AE AT {HAY |
Shrimati Renu Chakravartty: Be-
cause we have had such bitter experi-

ence in these places in Assam, Bihar,
Orissa and other places. Even today
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we have not had a fair deal in those
places. ’

st RET W WHT WL JE w1
o fe agr & g7 gu & @ W
A § fr gu &, e 39T ©F T
ALY T UTF g A FAF
fod da g o ol T g 7@
qr f& fAfifew == (g
Fer) & g@w ofefaee (3)
T e , agh AR 9w g R fw
fafers Fax (Tordfas warg) wad
feqr v (TTET mET) WRowET AT
f& 9@ q%r BEw @, §, IT F FY
& I FAGA W1 ATHT |
Shrimati Renu Chakravartty: You

prove this. I challenge this unless
you prove this.

Mr. Chairman: There is no question
of challenging. The hon. Minister is
making his reply to what others have
said.

Shrimati Renu Chakravartty: He is
saying that again and again.

Mr. Chairman: I can understand;
he has a right to make a point. How
can I allow this challenge and counter-
challenge. Then it will be very diffi-
cult to go on.

Shrimati Renu Chakravartty: May
we have these particular points that
have been made. Were certain speci-
fic charges made? Have they been
made specifically? Has it been said
that on such and such occasion such
and such person did or said so?
Otherwise it is vague. (Interruptions)

Mr. Chairman: Order, order. After
all the hon. Minister is making his
point and is saying that the causes of
the trouble are so and so. The
reasons may or may not be right
accprding to all Members. But he
has a right to say what he feels. There
is no question of challenging at all.
The whole thing is not going to be
decided here at this moment. If the
hon. Member feels that what the hon.
Minister says is not correct, there are
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other ways in which the hon. Member
can undo that.

Shrl Mehr Chand Khanna: I do not
know why the hon. Member sitting
opposite should take any exception to
my remark. I never said that her
party was responsible or that she was
responsiblee. What I do say and
maintain is that we have such and
such information‘that there are poli-
tical parties who are trying to exploit
the situation there and persuade these
people to leave their homes where
they have been for the past 4-5 years.
(Interruptions) Let me proceed. I
did not want to go into it at all. I am
making a specific point; I can name
the persons.

# oF A W wE Ww@ar g,
wWag g fF +95d § 16 R &
feagat wd & 1 Ime N oA
¥ 3 AT Y &) Fog few ag A
e FaT § 99 fa a1g a7 w1 g
v ¥ feogsht w53 387 w7 At
9gT ATY &, AR TATH qIT AT AAY
Wrafimy g femmgar &1 2
A 9T I¥ § AT UF THo UHo
Qdo § ¥ ST ¥ AIF (W) A
¢ W 99 ¥ a@ Wiw fafre (qem
woY) v Fedfafadam fafreet (grater
) ¥am @ §, @ aw wATA F
|7 AT § | 3® AT 1T 6T qF
gauw (frea sfy #1) adwr ar oo
T} | WY Fme A AT qrgArT g
g I g 5 fow Qo FAwaen
gt 39 v g ferga (i)
QT 1 W g @, 7y F A wr

Mr. Chairman: May I just call the
attention of the hon. Minister. We
have also got another motion.

Shri Mehr Chand Khanna: You give
me flve minutes more and I will
finish.

. W A oy wd w7 oar froqw

€ TF &7 AT (Fga) wifia,
e oF v ws fogrew (waT &
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[ fgz == =)
A% W) FT FEEEA  (FFE)
Afed, T A T FOWA AF
(wirer) fFm g 1 gw 7 w71 faoag
Y s Gifafeaa s T@ 2
g WHRA AW (WTAAE @wedr) g
AT X9 ¥ W /A ¥ (AT 9T
w @i (fRaem) s Tifgd | w9k
T @ IE () FT SR
(wgawr) T & faaer wafgd
§ wiY 7 g 5 g s
teo T ThHET § | § A FEW §
f& g S W a@ s s
et § fv o fefesee seom (wfew
IAET) AR 9 § W SW ®Y
wREd (gafrer A) T (37)

Fad TN AN §, DT RT S ?
TR "7 9 &, {5 w=g awamne
drg (&7 7 v & fofaw) g, v
a9 9gY § B u=l qww a|, W}
g =gy § fF foagela w1 59 =
I far omd, &Y oY g3 A gFT ag
agi fafage (Hfaa) g e &
wAfafade  (waifaa) &m & &
FEAT ¥ | W I FTH HY gH S
(gavag) wTaT ¢ O Ag W@ @ X
&Y g & e A ®Y aTgT AT 9@
® ag wg @ 1 f& g oA ooy
v 787 w7 @ § ¥ wafem adt fw
W W W qE W @ G
aeE ][ F, A ¥ ¥ www
(7o) ar ww TETHE (FTHT) WY
wr§ wraEr g
@ § & go Wi ww w7 9 -
feger (wrent) &, oY W §, 99 F wr§
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et (w=T) 7 &

AT ga A9 F R AR
1 W9 | UF g ar gure A
afes w ¥ 7 fear SifF wARe
THo To & ATX | 9T | & IF &7 J474
@ wrga fafrey (fawr damem) 2,
q aff ¥ AT FIfF WMo THo To
it § 3g W< fx qefafgfer w3
w1s fx fafrsgY s wree (faer wor-
w9 & warawrg frgaor wfi) § 1 99
¥ qu fear gew @ (wfafom
wHAIfg=) § & af owar o oEr
AT aEF g ag ag & f 7 av
FAFG W @A § WK A0 a9g ¥ W)
T FTH BT AAT ¥ FIA & fod oY wo=w
T 9T I FT gH 99T 97 | AR
qre g8y oF fafesw (waw) & g
Y, TRT 9T | I9 FY A A qF g
feste frar aqifs arrg wY famray oY
ww $3 (faaor) v senfsaae
(vwa) & faq g 9 =0 g
wUF A Y AT E | Ag WY g FTR
e wafed T@i @@ ow feew
#r &Y YRR (e )
TAMT 9 | AT AT ¥, 000 Fo TF T
twimwamgm am ® ¢
aifs g e (FHiw) T
AT AT AF | T ¥ WY gETT A
fafezm (wamt) 1 focar ar ag s«
qFETaT W g, AfeT w9«
¥ aw ghw (vama) ag @ f
AT KA (T9-aq) a§ JET |
A AN (T AT ) WT o gw A
AT AT § IAA 5,000 Yo WE |
g RgIF @I E €
X FoFa ¥ «O0dr ¥ fow &
¢ RR,¥00 o | TF WTEEH (WR) T
TEAER (T T W) W R
fom & fad g7 7 G4ee %o TET R
X7 F 7 iy o ¥ WP 18,000 Vo
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fafeew #1 mg | ¥Y,000 %o
# @W FERA (W) ¥ 77 g,
qrfeat ww 2few & fe@
Y,000%0 T@T TAT § FifF wifey #Y
oF3T (W@ET) T &

wren afew ww - & 7 g Wi
farar a1 fF ot WX AT (W AR)
T@'ﬂﬁé‘ec,oootﬁ'ﬂmw&|

ot WP WA WA (T &5,000Fe
w1 fgama @ & 7 qaan fear sifs aga
fog gu & | M ¥ e qFTEEE (-
AR ¥F) & faafadr § ¢5,000 o
fed gu & 9 & ag wdw (wd)
¢ | tfeqme oedfear o™ Qs
(fewdt X wfafor =ow), 789 ¢
fosd wTH wfF9Y, STEUEREdE ¢®

qE TF THA {5,000 To T § |
HagagmaEn § f& w7

FTHA AR I AW AW F IET /A
gRefee M drwiw a1 § wR wiw
FRf@z AT da a1 § @ &% o
Wt saraT M, A ¥ OF AT AGY

iy g qE guT ], IT FT FTH iy
A AT N T ¥ AW FARWA
(vfwT) o efw (F9ET) sy
wOE A § 9 FT AW AT WO
femr & 1 ZR T@ awelreE wT WY
AT AR 1 TR 9w
W fefitw (g & ST T
W'y (i) &) W oW &
wefe (afeaem) N awfera
N N A A qg T 7 WY A, W™/
F af i gE A 1 gy fols geew
(wwear) Y gw 7 foar, 99 & I
feirs ¥ Fdfafaaws s (gafa
*HET) F aedrer faT W @ R
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oo @ R oA g A
AT § @A A ag wg o
wiw  ¥Rfae  (wen wfvEre)
ot ¥ ifae (qe afqaem)
T fear I 9 A7 # xiw = foow
T qg T qfewe |7 q9C www o
afFT a7 PRfae 7 o am @ W<
& f& it 3w w1 fafaeex qr 77 fadw
TR & T § 97 T §3 ™, W
W fagw ¥ Wi a7 awfwg fr oy
wiw FREfme § 99 A+ wefraa
faeft g€ &

W g N o & 3T
7w g (eeeTr) R
faar &1

ft e ;. whnfERae (gAY
IR A 3g T@ad |

st Rge WX WA witERae
(@) aga wweite (q) &
Mr. Chairman: Order, order. This
motion was to be finished by 4 p.m.
The hon. Minister has already taken
more than about 20 minutes and I

would therefore request him to finish
now.

Shri Mehbhr. Chand Khanna: I have
finished, Sir.

Shri Kamath: Three more minutes
may be allowed.

Mr. Chairman: We have already
exceeded the time and he has taken
more than 25 minutes.

Shri Kamath: Three more minutes
do not matter.

Mr. Chairman: Let him take as
much time as he likes.

ot ST W WA - @ ag vy T
a1 f& swferaw aga w=ar ¢ 1 &
A fafreee oo & amd & &
it ag wawaT 9 a3 ¢ av / faeeht
§ &3 omar ;WX B F FwwAT w0
aTen § oY ag faeeht § @ 8 1 @
o & wrE gd Ny Ag § forw &
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(= w7 = &)
f g aifema are (farror #7Y feame)
% &% a1 A1 gH OF q@ A @ v
€ 1 g e feadifaas (SweemY)
& o g A faw T ww oA W
® e

faga s ar F ¥ 3 wgr fs &
o wER Fgt e s W R
g ¥ WWN AT aFAET & ST H
® QT W FT T FIA AN FAT FEAT7

ot wfew ww . 3 (afEw)
qrfee & oY feagont (areomdt) s
g, 37§ I Ho o g () &
FAF AT & T wgr a1 f o9 g
T & fear or @ 20

ot [y W wAT o Yo FHTH
w1 T& qifeeam & g a1 e aifeear
& A W@ ATETR FTH |

oft firgwrd ;AT YT <fEdE |

st Rge W o Fogelt et
| o ¥ fawre fr agT = @
oy & wifs ST &F F o oear
gt faaar A A I | g wTE
fefaedn (e ofe) @t 3 =g
oy w7 @ AT | ¥ AAG ¥ T AT
%9 AT & qFT A1 fwe F oy
trmrxfamaggfem  and
w5 o dww (frex) agra ¢, ¥m
7T W W w wrgAq fafred (faa
Tareq) ¥ wavar faar @ 1 @W F aE
fer o fear § fs 77 wewae TR

i g7 Ao werarEt & o g

T (T § 39 Y A g agrEt )
G W qATIA F2X (TR I )
W g, afafefead dede (wfy-
g IeArT) W & AR g} W
w1 e () e & oA Fowgaft
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(momdf) s & 9w & fog qw 7
Yo TH FT TAATH  FIAT 9T AT
g Wit % £ ¢y a1 R dTH
wr & st w 9% § ) T AR
™ w faar & Ffew o frem & &Y
dgw P de 7 @ 9 | 9@ oF wew-
aTer 7 &Y a1 A AR TR (F4T)
¥ s® ® wade (Fwr) A fegroomd
qq T FTH TG g7 qHAT & | TW A
T 7 duen frar § fe A3 aegame oY
TE w1 WKW /IR WA
& I & wa< Y ¥ A ofemer gam-
v (wfafem om) s gw 3@
®T TRHTT FT |
Lala Achint Ram: Discretionary
Fund should be raised.

ot qge w e femied
%z (Tafais fafa) o 9t i a=veie
@ & 1w a% fafaeedr o wrgdw
(fea #wrem) & ¥ &8 |wer Y
gOT & W A & N A T Wi § W
qa faar &

Mr. Chairman: I take it that the
hon. Minister has finished.:

Shri Mehr Chand Khanna: If there
are any questions....

Mr. Chairman: I will not allow any
more questions.

I will now put cut motions Nos. 4,
14 and 24 to Demand No. 90 to the
vote of the House.

The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,93,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question ‘is:

“That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 2,93,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100".

* The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,893,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

" The motion was negatived.

Mr. Chairman: Now I will put

Demand No. 90. The question is:

“That a supplementary sum not
exceeding Rs. 2,983,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1950.
in respect of ‘Ministry of Reha-
bilitation’.”

The motion was adopted.

Mr.. Chairman: Now

House.
The question is:

“That the demand for supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.”

The n;otion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple=-
mentary grant of a sum nos
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.

The motion was negatived.
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Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a sum nos
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.”

The mbtion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum, not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be red}xced by Rs. 100.”

The motion was negatived.

Mr. Chairman: Now Demand No. 91.
mThe question is:

“That a supplementary sum not
exceeding Rs. 2,85,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of Maren,
1956, in respect of ‘Expenditure
on Displaced Persons’.”

The motion was adopted.

BY THE CENTRAL GOVERNMENT
Mr, Chairman: Motion moved:-

“That a supplementary sum not
exceeding Rs. 11,28,49,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1956, in respect of ‘Loans and
Advances by the Central Govern-
ment".”

Terms and conditions of loan to
Burma

Shri nma!h: 1 bex' to move:

“That the demand for a supple-
mentary grant of a sum not:
exceeding Rs. 11,28,49,000 in res-
pect of ‘Loans and Advances by
the Central Government’ be
reduced by Rs. 100.”

2374
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Purchase of Skymasters
Shri Kamath: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 11,28,49,000 in res-
pect of ‘Loans and Advances by
the Central Government’ be
reduced by Rs. 100.”

Affairs of Indian Airlines Corporation
Shri 8. L. Saksena: I beg to move:

“That the demand for a supple-
menfary grant of a sum no
exceeding Rs. 11,28,49,000 in res-
pect of ‘Loans and Advances by
the Central Government’ be
reduced by Rs. 100.”

Mr. Chairman: These cut motions
.are now before the House.

Shri A. M. Thomas (Ernakulam):
Mr. Chairman, this Demand relates to
two items: one a loan of Rs. 20 crores
to Burma and the other item an addi-
tional loan of Rs. 8349 lakhs which
is proposed to be given to the Indian
Airlines Corporation.

While supporting the Demand and
the two items covefed by this Demand
I wish to make a few observations.
Burma is our neighbour country and
we have the best of relationship with
that country. To the principles of
Panch Shila and also for each and
every stand that the India Govern-
‘ment has taken we have got enthusi-
astic support from Burma. We have
<come to the aid of Burma in the matter
of the rice deal. Now when the
Burmese Government finds itself in
difficulties to tide over the current
financial difficulties we have come to
its aid by granting a loan of Rs. 20
-crores. I have absolutely no objection
to this sort of help being given to the
Government of Burma. With regard
to the rice deal we all know that it
was also intended to liquidate in part
the loan which was previously due
from that Government tq our Govern-
ment and ultimately that rice deal
‘was not altogether to our benefit. We
had to pay for the Burmese rice much
‘more than the price that was prevail-
ing in the internal market. So that,
‘we have lost heavily on that rice deal.
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Now we are granting a loan of 20
crores of rupees. I have already sub-
mitted that I have absolutely no
objection to the grant of that Igan.
But I wish to make one submission
concerning this. We have got trade
relations with Burma on different
items. But one important item of
trade between India and Burma was .
the export of dry prawns from India
to Burma. When this question of loan
was raised during the last session of
Parliament, the Finance Minister was
asked whether, when negotiations are
going on for this loan, care will be
taken to see thdt the trade in prawns,
which the Burmese Government has -
virtually stopped by taking it out of
the O.G.L, will be resumed and
whether this Government will per-
suade the Burmese to have trade in
dry prawns as was done previously.
The Finance Minister then replied
that in fact negotiations are going on
for that purpose. But I do not think
anything material has come out of it.
During this session there was a ques-
tion by my hon. friend, Shri Punnoose
concerning this fact and the answer
to is this: —

“The talks with the delegation
who came from Burma were con-
fined mainly to the grant of a loan
to that country. Trade matters,
including the export of dry
prawns, were also discussed with
a view to exploring the possibility
of increasing Indo-Burmese trade.
The Government of India, how-
ever, did not consider it pecessary
to lay down any condition on the
loan with regard to the export of
any commodity to Burma includ-
ing prawns.”

The Burmese Minister of Trade was
here after this article was taken out
of the O.G.L. I requested our Com-
merce and Industry Minister, Mr. T. T.
Krishnamachari, just to have informal
talks with the Burmese Minister and
cerning the export of prawns. The
Commerce Minister was kind enough
to contact the Burmese Minister and
though he did not extend a definite
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assurance he said that he would
examine the matter and try to accom-
modate India when the situation
eases. Even after that, this matter
had engaged the attention of the Gov-
ernment when this loan was negotiat-
ed. But, as I have already submitted,
nothing material has turned out. It
is a very serious matter as far as my
part of the courtry is concerned. I
am told that dry prawns worth two to
three crores of rupees were being
exported for years to Burma and that
market has stopped and there are no
alternative markets also for dry
prawns. Thousands of fishermen, who
depend upon this trade, are now
suffering. So my submission is that
Government will just take note of the
feelings of the people of that part of
the country and acquaint the Burmese
Government that this item of trade
may also be resumed and that it may
be put on the O.G.L. I wish that
Government would devote its atten-
tion to this aspect and would not sit
quiet after granting this loan of 20
crores of rupees. Burma is morally
bound to see that our requirements in
this matter are also met to a certain
extent. We are not putting any
impossible conditions on this grant of
loan. This is a very simple request
that we are making to Burma and I
believe that, if properly approached,
the Burmese Government would be
prepared to accede to our request.

Coming to the second item, with
regard to the loar to the Indian Air-
linez Corporation, the hon. Minister....

Mr. Chairman: Order, order, I want
to enquire of the Finance Minister
how much time he will take.

Shri M. C. Shah: It all depends on
the points put forward by the Mem-
bers. I will reply on the point of the
Burmese loan and about the Indian
Airlines Corporation my senior
colleague Mr. Jagjivan Ram will reply.
I will take at the most about ten
minutes on the Burmese loan.

Mr. Chairman: May I know how
tnuch time will be taken for replying
about the Indian Airlines Corporation?
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The Minister of Communications
(Shri Jagjivan Ram): It ig very diffi-
cult to indicate the time. It depends
upon the points raised.

Mr. Chairman: The discussion, ac-
cording to the schedule, should close
at 5 p.M. We have already exceeded
the time in the other demand.

Shri M. C. Shah: Half an hour has
been allotted to this Appropriation
Bill and half an hour for Appropria-
tion Bill for 1850-51.

Mr. Chairman: So far as the time
table is concerned, we have decided in
the Business Advisory Committee that
half an hour must be given so far as
the excess demand is concerned and
half an hour for the Appropriation
Bill. So, one hour will be taken. That
means that we must finish at 5§ p.m.
But, at the same time, I think that this
excess demand will not take so much
time. So, will it do if wegoupto 5:10
Pp.Mm.? I will request the hon. Mem-
bers and the hon. Ministers to so
adjust the time that we may be able
to finish this demand at 5.10 p.m.

Shri M. C. Shah: I will take only
five miniutes.

Shri A. M. Thomas: Having regard
to the very little time at my dispo-

sal....

Shri Joachim Alva (Kanara): Kind-
ly give me five minutes.

Mr. Chairman: Let him finish.

Shri A. M. Thomas: I do not want
to take much time on the second item.
The hon. Minister was good enough to
circulate the budget estimates of
revenue and expenditure of the Indian
Airlines Corporation for 1955-56. It
has been a matter of anxiety that the
Airlines Corporation every year is
incurring losses, and the losses are
increasing. You will find from the
figures that have been, supplied to us,
in 1953-54, in the actuals for eight
months the total deficit was 80'41
lakhs of rupees. In 1954-55, accord-
ing to the revised estimates, the total
deficit is 115'59 lakhs of rupees and
according to 1955-36 estimates, you
will find that the total deficit that is
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anticipated is 194'84 lakhs of rupees.
I would, on this occasion, just recall
for the very kind attention of the
Communications Minister the high
'hopes that he held to this House when
the Airlines Corporation Bill was dis-
cussed on the floor of this House.
Apart from our general policy, the one
reason why we resorted to nationa-
lisation of air service was that the
Government of India was every year
subsidising these companies to a very
substantial extent; so that, we have
to take into account the losses that
have been incurred by the various
airlines services. With a view to
minimise the losses and to see whether
the industry can be rehabilitated, this
nationalisation was being resorted to.
I know that in spite of the best efforts
made by the Communications Minis-
try, this loss was also due to the
revision of salaries and allowance and
to the various other causes which were
unavoidable. While I do not blame
the Ministry I should think that the
Ministry should, as far as possible,
try to see that the losses are reduced
to the minimum extent.

One other fact that is shown in the
note itself is:—

“In addition the Corporation is
in need of a loan of Rs. 45 lakhs
as a result of the accumulation of
large funds of the Indian Airlines
Corporation in Pakistan, repre-
senting the excess of earnings over
expenditure in that country. The
amount accumulated up to 8lst
July 1955 was Rs. 3311 lakhs
which may go up to Rs. 45 lakhs
by the end of March 1956. Every
effort is being made for the
repatriation of these funds to India
but as this is likely to take some
time it has become necessary to
-advance the amount to the Cor-
‘poration.”

I fail to understand what exactly is
the difficulty to realise this amount. I
believe the hon. Minister will make it
clear. I have only one point more.....

12 DECEMBER 1955

Supplementary 2380

Grants

Mr. Chairman: I am sorry. The hon.
Member has taken 14 minutes out of
the 45 minutes. Other hon. Members
also will have to be given a chance
and some time must be given to the
Minister also. I would request the
hon. Member to finish at once.

Shri A. M. Thomas: I will conclude
in one minute. It has been a matter
of gratification and I should con-
gratulate the Ministry for the excel-
lent service done by the Skymasters.
But at the same time, I would like
to point out to the hon. Minister that
when the efficiency of one sector has
increased, the irregularity in the other
sector has also increased to a certain
extent. I am referring to the Dakota
services, especially from Madras and
other places. I understand they are
now very irregular and I hope that
the hon. Minister will see that when
the public are satisfied with the intro-
duction of the Skymasters, the other
sector of the service also maintains its
efficiency.

Shri Kamath: I will not say much
about the loan to Burma, because my
hon. friend Mr. Thomas has already
disposed of that matter. But I would
like to know from the hon. Minister
whether in spite of negotiations that
were conducted at the time of the
signature of the loan and in spite of
our cordial talks, the Government of
Burma refused to agree to any trade
agreement or whether there was no
such serious proposal at all. I want
to know about this particular matter,
especially because of the answer
given by the Finance Minister to a
question on the 6th of this month.

I would like to refer in brief to my
second cut motion, No. 20. This is
about the advance made by the Gov-
ernment for the purchase of Sky-
masters. It is a fait accompli no doubt
and I hope they are rendering good
service, though there are complaints
here and there. The hon. Minister will
tell us that they are flourishing and
prospering and that Government are
satisfied with their servicve. I hope the
people who use the Skymasters wil}
also be satisfled with them. But the
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particular point to which I would like
to draw the attention of the hon. Min-
ister is this. Before advancing the
loan to the Corporation, did the Gov-
ernment satisfy themselves about the
antecedents of the Air Carrier Service
Corporation, Washington? I want to
know this, because on an earlier
occasion I have been told that an
investigation had beén conducted into
a shady deal by that Corporation with
the Bharat Airways, and the papers
were forwarded by the I.A. Corpora-
tion to the Reserve Bank and also to
the Customs Department for neces-

sary action. I tried to elicit further -

information on this matter through
supplementary questions and also
through a separate question, but for
some mysterious reason both were
disallowed and I therefore take this
occasion. I want to know whether.
this American company was really
associated in this shady deal with the
Bharat Airways and induged in infla-
tion of invoices. That is the charge
against the Air Carrier Service Cor-
poration. The inflation was to the
extent of Rs. 16 lakhs out of a total
of Rs. 36 lakhs. I am told that as a
result of the investigation made by
the Indian Airlines Corporation, it
was found that the compamy had
violated our Indian laws. The investi-
gation was completed by the Indian
Airlines Corporation and the papers
were sent to the Reserve Bank. What
happended there? Did the Reserve
Bank find that the charges were not
well-founded or was the company
exonerated by the Reserve Bank or
by the Customs Department, or was it
let off with an admonition? Was it a
mere warning for good behaviour in
future? The question has already
been asked in the House whether
global tenders were invited by the
Government or by the Corporation
before purchasing the Skymasters
from that company and the answer
was “no”. The Minister was not here;
his Deputy was here and he said that
global tenders were not invited
hecause it was a matter of urgency. I
wonder what. the urgency was about
this particular matter. How long
would it have taken to invite global

465 L.S.D. )
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tenders? Perhaps it would have taken
six months.

[SHRIMATI RENU CHAKRAVARTTY in
the Chair)

Was the matter so urgent that the
Government could not have waited
for six months? My information was
that the prices paid for these Sky-
masters at that timé were exorbitant.
I am told the prices have gone down
now; but the prices paid then were
exorbitant compared to what you
might have had to pay if global ten-
ders had been there. This particular
company practically dictated terms to
the Government which the Govern-
ment accepted. The terms were ac-
cepted in spite of the unsatisfactory
antecedents of this company and the
order was placed with them. There-
fore, the purchase of the Skymasters
was not a satisfactory deal and I
would like to know whether the Gov-
ernment made adequate enquiries—
either on their own or through the
Corporation—as to the antecedents of
the company and secondly, about the
urgency for purchasing these Skymas-
ters without inviting global tenders.

Shri Joachim Alva: In regard to
the first Demand regarding the loan
to Burma, I think we need say very
little. Burma is our dear sister and
neighbour and in times of distress, it
is our moral and political duty to run
to the rescue of Burma. She is not
coming like an ordinary money
grabber to a marwadi. We have
powerful capitalist friends like
Mr. Somani who, within two minutes,
can raise Rs. 2 crores for a Corpora-
tion; and, how can the Government
of India which has nearly a Budget
of Rs. 500 crores, grudge Rs. 20 crores
for Burma. Burma has not come with
a beggar's bowl! Burma is a proud
and independent nation. It is a great
nation. It is a shame to know that
some of our countrymen down South
had taken 200, 300 and even 1000 per
cent. interest on money-lending in
Burma and have even grabbed Bur-
mese lands. That has created a moral
retribution. Burma does not
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remember these things; but we have
to hang down our heads in shame
when it is said in any part of the
world that our countrymen grabbed
money in that kind of Shylockian
manner. Today Burma, as I said, is
not coming with a begging bowl
Burma has refused to take even
what we have taken from others.
Burma has rejected American aid,
whereas we have accepted foreign aid.
Burma did take some meagre help
from America. But, when the KM.T.
weapons were discovered marked
with American symbols, Burma
rejected foreign ald and refused to
accept any kind of American aid.
When Burma has peen offered aid by
America, Russia and China, there are
people criticising why we should give
aid to Burma.

Shri M. C. Shah: Today there is no
opposition to loan being given to
Burma.

Shri Joachim Alva: I think my
friend does not kriow that questions
were put in this very House why aid
was extended to Burma. I want to
remove these misapprehensions. That
is all.

Coming to the second point, in
regard to the Indian Airlines Corpo-
ration, I have great sympathy with
the hon. Minister. The hon. Minister
of Communications is a very able
man and he has an able Deputy.
But, I think, the officers down below
are not what they are perhaps right
at the top. The reason is that they
have inherited a bad legacy, a legacy
of flve capitalist corporations, some of
whom have manipulated accounts,
have run amuck with their accounts,
who have really to be brought before
the bar of public opinion. They have
to put things right. They have to clear
up the Augean stables. When the
Americans and the British are plan-
ning the Douglas and other types air-
craft to fly swiftly over the Atlantic,
one of the most hazardous routes in
the world, we are just toying with
Skymasters and trying to put them
right. I would beg of the hon. Minis-
ter to see that the affairs of the
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Indian Airlines Corporation are put
right. Of course, he is trying his best.
I would like him to see that the
horses are not changed in the mid-
stream and the old and tried hands
who have been manning the stations
of the Airlines Corporation are not
changed. The passengers, when they
go to the counters, should receive all
smiles and courtesy and should be
able to get tickets quickly. They
should not be allowed to feel that if

.they go to the travel agents, they get

tickets more quickly and they cannot

-get them directly from the counters

of the Corporation. The public and
above all the foreigners should not
‘have any complaints that tickets are
available only with difficulty, that
bookings are cancelled quickly and
that they are not receiving courtesy
and attention from the employees
Company. When the International
Civil Airlines Organisation has codifl-
ed and simplified and put things easy
for air passengers around the world,
I do not see any reason why our own
airlines should not give passengers
the benefits of such a system. I hope
the hon. Minister will be able to put
things right and make our own routes
popular with the public and above all
serve the foreign passengers on the
golden principle—the customer is
always right!

Shri S. L. Saksena: I wish to move
cut motion No. 17.

Mr. Chairman: It has already been
moved.

Shri 8. L. Saksena: So far as Burma
is concerned, I fully agree that we
should give a loan. Our interests re-
quire that we should do it in friend-
ship for Burma. I would like to dis-
cuss the second portion of this grant.

First of all, I wish to congratulate
the hon. Minister for having taken
steps to remove the grievances of the
employees. Item (i) is Rs. 50 lakhs
for increase in the salary and allow-
ances of the employees brought about
by the revision of their scales of pay
and other service conditions as a result
of negotiations with their represen-
tatives. 1 congratulate the hon. Min-
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ister because he has not followed the
policy of the Labour Minister. I am
glad this has been done.

I am sorry that a sum of Rs. 45 lakhs
has been allowed to accumulate in
Pakistan and we are required to give
a loan to the company to keep it run-
ning. Why should there be so much
of an accumulation? There should be
some system by which our earn-
ings are recovered month by
month. Why should there be
any occasion for a loan? Why is
money allowed to accumulate? It is
now Rs. 33 lakhs and it is likely to
become Rs. 45 lakhs. It seems that it
will go on accumulating. Why is this
s0o? Why should not that be put an
end to?

I would like to know why we are
running at a loss. After all, we took
over the airlines in the hope that
they could be run better. There are
still losses. I would like to know how
long these losses will continue and
whether there will be some time
when we shall be self-sufficient and
make some profit. I would like to
support my hon. friend Shri Joachim
Alva that we should conform to the
International regulations. We should
have more links. We should not only
run to Tokyo and London and back.
We should have more services to
other countries also. I would like to
know what plants they have for ex-
panding our international communica-
tions.

Mr. Chairman: Dr. Suresh Chandra,
I would like the hon. Member to
finish his speech in two minutes
because I would like to give to the
hon. Minister at least 10 minutes to
reply.

Dr. Suresh Chandra: As you have
been pleased to give me only two
minutes, I shall not touch upon the
question of Burma about which the
previous speakers have supported the
demand. Because, it is the unanimous
desire of this House to help our
neighbouring country. But, as regards
the second item, I think that some of
the criticism has been rather unfair,
and I think it is my duty to say a few
words in this connection. If we go
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into the history of the airline
compaines, we will find that there
were a large number and a large
variety of companies before. It goes
to the credit of this Ministry that they
have taken them over and made them
efficient. When the Government took
over these companies, there were
large liabilities and they had also to
pay compensation to them. Also the
service conditions of the employees
of these companies were very bad.
Here, we find the first item is increase
in the salary and allowances of the
employees brought about by the
revision of their pay scales and other
service conditions as a result of nego-
tiations with ther rzpresentatives.
I think this a very good element af
cheer in the improvement of the
service conditions of the employees of
these companies. I think the Minister
deserves the fullest congratulations
for that.

I also feel' that my hon. friend
Shri Joachim Alva has been rather
uncharitable when he said that our
airmen are not very effective, that
our airmen are not so brave, etc. 1
think this is rather unfortunate.

Shri Joachim Alva: I never said
they are not brave. He is saying
things that were never uttered by
me.

Dr. Suresh Chandra: I am glad of
it.

Shri Joachim Alva: Our airmen are
valiant boys.

Dr. Suresh Chandra: I could not
understand his complaint against our
air services. I have found, in my
experience, that our air services are
as efficient as, if not more than any
other. I have flown many thousands
of miles several times and I have
been told by many foreigners that our
services are most efficient. Of course,
we have had a bad legacy. This Gov-
ermnment has turned that into a nice
thing.

One more point to which I would
like to draw attention is about this
sum of Rs. 45 lakhs which has
accumulated in Pakistan. I would
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like to know from the hon. Minister
why this amount was allowed to
accumulate in Pakistan and what
efforts were actually made to get thic
money. There is absolutely no indica-
tion about this in the note supplied to
us. I would be grateful to the Min-
ister if he could kindly supply the
reasons why this amount was allowed
to be accumulated in Pakistan. This
is a very huge amount. With these
words, I would like to congratulate the
hon. Minister for so ably handling the
Ministry.

Mr. Chairman: I would request the
hon. Minister to finish his remarks in
five minutes so that a little time may
be left for answers regarding the
Airlines Corporation.

Shri M. C. S8hah: I will not take
more than five minutes. I am happy
that the Members who spoke on the
question of the loan to Burma were
glad that the Government of India
had given Rs. 20 crores as a loan to
Burma. Burma is our neighbour and
friend. If there are difficulties there,
we must go to the rescue of Burma.
In spite of difficulty about foreign
exchange and balance of payment
position, we had to give a loan. My
hon. friend Shri A. M. Thomas raised
the question of export of dry prawns
to Burma. When the Burmese delega-
tion came in September-October, their
first proposals were with regard to
Rs. 10 crores loan and Rs. 10 crores
credit. Therefore, at that time, the
question of trade was to be discussed.
As a matter of fact, alist was prepar-
ed about the commodities to be
exported to Burma. The item of dry
prawns was also included for about
Rs. 80 lakhs or so. But later on, the
Burmese delegation pleaded that they
did not want to have these conditions,
but they liked to select the commodi-
ties which they should import into
Burma, and when and how. The Gov-
ernment of India agreed that they
will not make it a condition that
Burma should import certain commo-
dities from India into her territory.
So. instead of Rs. 10 crores credit,
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Rs. 20 crores loan was granted to
Burma. The terms of the loan are
that it will carry 4 per cent. interest,
and they will have to repay it from
1959 onwards in half-yearly instal-
ments of Rs. 24 crores each, so that
during 1959, 1960 and 1961, that is,
during the last few years of the
Second Five Year Plan we shall be
getting those moneys back.

5 Pp.M.

I quite realise the feelings of my
hon. friend from Travancore-Cochin.
YWhen dry prawns were on O.G.L,,
there was a good demand. But from
March 1955, that was cancelled. Now,
dry prawns can be imported into
Burma only against the licence for
foodstuffs, and therefore it is quite
possible that the exports from India
now will not be of the same size as
what would have been the case if the
O.G.L. had not been cancelled. Repre-
sentations have been - made to the
Burma Government, but till now,
they have not borne any fruit. How-
ever, the “suggestion of my hon.
friend Shri A. M. Thomas will be
conveyed to the Commerce and
Industry Ministry who will taxe
necessary steps in the matter.

I have nothing further to say except
that I am happy that all the Members
have expressed their happiness over
this deal.

Shri Kamath: Was the hon.
Minister present at. the negotiations
with the Burmese Government, or
was the senior Minister present?

8hri M. C. Shah: I was not present
when the negotiation were conducted,
because the negotiations with regard
to trade were to be conducted by the
Commerce and Industry Ministry.
But belonging to the Finance Minis-
try, I know about this Rs. 20 crores
loan which we had agreed to give
to Burma.

Shri Kamath: Second hand know-
ledge?

Shri M. C. Shah: It is first hand
knowledge. Perhaps my hon. friend
Shri Kamatk does not know that I
belong to the Finance Ministry.



238¢ Demands for

Shri Kamath: Were you present at
the negotiations? That was my ques-
tion.

Shri M. C. Shah.: I might not have -

been present, but I know these things
in the Finance Ministry.

Mr. Chairman: It is not necessary
for him to be present at every con-
ference. I think he should be able
to read the files.

Shri Jagjivan Ram: I shall take
note of my hon. friend Shri Kamath
first, who referred to the purchase of
Skymasters. He started by asking
why global tenders were not invited,
and why this deal was finalised with
a particular firm, namely the Air
Carrier Services Limited, Washing-
ton. It is a fact that global tenders
were not invited. And in such mat-
ters, it is perhaps neither wise nor
prudent to invite global tenders. for
since the commodity is limited, if the
demand is known, the prices shoot
up. Perhaps my hon. friend Shri
Kamath is not aware that Skymasters
are no more under manufacture, and
therefore one has to go in for second-
hand Skymasters in the market.

But we did something which would
amount to a global tender. The Sky-
masters are mostly available in
America. So, we approached our
Embassy there and requested them to
give us information about all possible
available Skymasters with their
specifications, descriptions and prices.
Purchase of an aircraft is not such a
simple matter as saying, here is a
Skymaster, and this is the price of it.
One has to go into the make of the
engine, the year of manufacture, the
year in which the aircraft was made
airworthy, the hours it has run, and
80 on. The price has to be determin-
ed only after taking all these factors
into consideration.

So, we got all the specifications
from the Embassy in Washington. If
I had the time I would go through
everyone of them and show from how
many partics in America we got
information from as regards the
aescriptions and specifications of
Skymasters and also quotatiens about
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their prices. While comparing all
these, we found that the offer made
by this partieular company, whose
aircraft was not in America but in
eastern countries was the best.

Shri Kamath: In Saigon?

Shri Jagjivan Ram: And it was to
be available to us on a quicker
delivery; the prices also were com-
paratively cheaper than what were
quoted by those in America. There
was demand for Skymasters in
American itself. Sometimes, it so
happened that by the time we could
send a reply to our Embassies, we
receive telegrams from them saying
that the aircraft were no more avail-
able. This was the condition at that
time. And we got from this company
all the three aircraft with sevem
spare engines and a very large
amount of spares. In the case of
the others, the position was different
for they were able to supply only one
or two, and that too with no spares,
either parts or engines. When air-
craft are purchased, it is always
better to have aircraft with critica:
stores and spares along with them.

So, ultimately the Corporation
decided that it was advantageous for
the Corporation to have a deal witnh
this particular firm. The question
was also cheaper in this case, because
it was $5,80,000, whereas the quota-
tions from the others were so much
as $7,15,000.

The hon. Member has raised also
the question of the bona fides of tnis
particular firm. So long as we were
having a deal favourable to the Cor-
poration, we were not very much con-
cerned with the bona fides of thav
firm. We had known certain things
about the complaint that he has rais-
ed. We were in possession of tne
facts, namely that before nationalsa-
tion, while supplying certain mate-
rials to a particular air company, this
particular firm had certain dealings
in a way which was not very
desirable. But the Corporation haa
to look only to the particular transac-
tion which they were having with
them and when they found that tne
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transaction was very much advant-
ageous to them, they settled the dea:
and finalised it; and the Skymasters
were received here, and they are
operating.

I am not quite sure whether even
if global tenders had been invited, we
would have been able to secure these
Skymasters. In the first place, very
few Skymasters are available, ana
secondly even if we had been able to
secure, I wonder whether we would
have been able to secure for the
prices at which we have secured
them. Thirdly, my hon. friend had
asked, what does it matter if there
was a delay of six months. Well, the
answer i1s that we would have lost
the revenue which we have been
earning in the last few months. That
is quite simple. So, I am sure we
would not have been able to pur-
cnase these aircrafts at such a cheap
price if global tenders had been
invited.

Shri Kamath: What action have you
taken against that company for its
earlier irregularity and violation of
law?

Shri Jagjivan Ram: As a matter of
fact, we cannot take any action
against that company. But while
determining the compensation to be
paid to the particular existing air-
lines, our audit team took into
account the ‘question of double invoic-
ing, and to that extent the amount ot
compensation to existing air company
was reduced. So, we have safeguard-
ed the Corporation. That is all.

Shri Kamath: Any black-listing of
that firm in effect?

Shri Jagjivan Ram: That is a
foreign company. Perhaps my hon.
friend is aware that that is an Amen-
can company and not an Indian
company.

Shri Kamath: Of course.

Shri Jagjivan Ram: Another thing
was that it was because the American
company was stationed outsiae
America that they were in a position

12 DECEMBER 1855

(No. 4). Bill 2392

to give a lower quotation for the air-
craft than the American compuiies
stationed in America were apie w
give. That was also another factor.

Then I come to the question of
losses which my hon. friend, Shri
A. M. Thomas, and others have rais-
ed. The Corporation is making—and
I am myself making—earnest efforts,
as far as possible to reduce the
losses. In this connection, I would
make one point clear. Nowhere in
the world has any internal airline—
barring one or two unimportant air-
lines—ever earned a profit or run
without any loss. In our country,
there are several factors which are
very much disadvantageous to us as
compared to airlines in other coun-
tries. In the first place, the price of
petrol is much higher in India than
anywhere else. Secondly, we are
paying tax on petrol to the Govern-
ment, and the rebate which was avail-
able to the private companies is not
available to the Corporation. The
Corporation—-I am speaking from
memory and subject to correction—is
contributing to the Central exchequer
to the tune of something like Rs. 94
to Rs. 96 lakhs per annum on account
of tax on petrol itself. So if you de-
duct that amount from the amount of
loss, you ‘will find that the loss is
less; you will also find that the Cor-
poration is indirectly contributing to
the Central exchequer to the tune of
that amount.

Then another factor is about sales
tax. Recently, after nationalisation,
one or two State Governments have
increased the rate of sales tax on every
gallon of aviation spirit. That has
also added to the expenditure of the
Corperation.

Then again after nationalisation,‘:re
could not carry on with the same
conditions of service and scales of
salaries of the employees. As you will
See, on that account there has been
an additional expenditure of Rs. 50
lakhs per annum. These are certain
factors contributing to the loss of the
Corporation.
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Another factor which should also
be borne in mind is that of the ex-
pansion that we have effected—the
Heron services. We know that in
certain sectors where we have intro-
duced the Heron service, traffic may

be generated after some time. So in:

the initial stages, so long as traffic is
not generated, there will be loss on
those services. So these are the
factors contributing to the rising loss
of the Corporation. But in due time
I am sure—as I assured the House,
while piloting the Air Corporation
Bill—within two or three years, we
may be in a position to reduce these
losses. Though we have shown here
the loss on account of the Skymaster
service also, from the way in which
we are getting traffic in the Sky-
masters, I am hopeful that the loss
there will be reduced substantially.

So we are making every possible
effort to reduce the losses. But I
repeat what I have said, that it is
very difficult for internal air services
anywhere in the world to run at a
profit. There may be a few excep-
tions in the case of smaller air com-
panies in America or somewhere else,
but otherwise everywhere the inter-
nal air services are running at a loss
or are being subsidised by their gov-
ernments, either directly or indirect-
ly. There are, in certain matters,
hidden subsidies given by govern-
ments to sustain and support °the
internal airlines.

Mr. Chairman: Will the hon.
Minister take a long time? We: have
already exceeded the time-limit.

Shri Jagjivan Ram: One word about
Pakistan. We will have a substantial
amount in Pakistan. I am told by my
colleague, the Finance Minister,
that though in Pakistan they have not
got any law which prevents remit-
tances to foreign countries of profits,
dividends or interest earned by
foreign nationals in Pakistan, all sorts
of administrative difficulties are
created in the way of the repatriation
of our money from there. Though we
have been taking the matter up at
certain levels for the repatriation and
remittance of our profits, our earn-
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ings there, we have not so far suc-
ceeded. What the Pakistan Govern-
ment says is that whatever  revenue
is earned in Pakistan should be spent
there. As a matter of fact, we can-
not spend all that there. We are
giving salaries and other things to
our employees in Pakistan from our
ecarnings there, but we have a sur-
plus, and all sorts of administrative
difficulties are being put in the way
of the repatriation of that surplus. I
will say only this much: the House
knows how Pakistan behaves in all
these matters whenever there are
negotiations regarding our outstand-
ings.

Shri Knmlth: Notorious.

Shri Jagjivan Ram: I would re-
quest the Finance Ministry to take
up this question and see how we can
make certain adjustments.

Shri Kamath: The Prime Minster
should take it up.

Shri Jagjivan Ram: That is what I
bave to say. About efficiency and
other things, 1 will assure the House
that if anything is brought to ou.
uwotice, we make earnest efforts to set
that right. W- have emphasised tha:
the Corporation has to serve its
master, the air passenger, and the
<taff should always be courteous and
heloful to him. The remarks bv the
Members of the House will be com-
municated to the Corporation. We
have got a fine lot in pilots and other:
and I think they will be alive to their
duties and respcnsibilities, and I hope
in future they will give no cause for
any complaint.

Shri 8. L. Saksena: Is there any
plan for expansion?

Shri A. M. Thomas: May I ask a
question?

Mr. Chairman: I think we have al-
readv exceeded our time. I will now
out cut motionr Nos. 5, 17 and 20 to
the vote of the House.

The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,28,49,000 in respect
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of ‘Loans and Advances by the
Central Government' be reduced
by Rs. 100.”

The motion was negatived
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grani of a sum not ex-
ceeding Rs. 11,28,49,000 in respect
of ‘Loans and Advances by the
Central Government’ be reduced
by Rs. 100.”

The molion was negatived
Mr. Chalrman: The question is:

“That the demand Jor a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,28,49,000 in respect
of ‘Loans anc¢. Advances by thc
Central Government’ be reduced
by Rs. 100.”

The motion was negatived

Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 11,28,49,000 be
granted to the Presiuent tc
defray the charges wnict, will
come in course of paying auring
the year ending the 31st day of
March, 195€, in respect of Loans
and Advances by the Central

Government’'.

The motion was adopted.

APPROPRIATION (NO. 4) BILL.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
Leg to move for leave to introduce a
Bill to autiinrise payment and
sppropniation of certain fu::ther sums
from and ou: of the Cernsolidated
Fund of India for the servi.e of e
financial year 1455-56.
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Mr. Chatrman: The qQuestion is:

“That leave  be granted to
introduce a Bill to authorise pay-
ment and apvwropriation ¢! cer-
tain further sams from aal ou-
of the Consolidated Fund of India
for the service of the financial
year 1955-56"

The motion was adopted.

Shri M. C. Shah: I introduce* the
Bill and beg to move®*.

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1955-56 be taken into con-
sideration”.

Mr. Chairman: The question is:....

Shri K. K. Basu (Diamond Har-
bour): He should read the entire
Bill. We do not know what are the
amounts.

Shri Kamath (Hoshangabad):
Copies have not been given to us.

Mr. Chairman:
already circulated.

The Bill has been

Shri K. K, Basu: We have not got
the Bill.

Shri M. C. Shah: We have already
deducted Rs. 11,25,000 as was sug-
gested in the beginning of the debate.

Shri K. K. Basu: He has deducted.
But we must know what: it is today
before us.

Shri M. C. Shah: All the DDemands
have been passed.

Mr. Chairman: Order, order. This
point should have been raised at the
stage of introduction of the Bill. Now
the motion for consideration is before
the House. If this point was to be
taken up, the entire leave should
have been objected to.

*Introduced and moved with the

recommendation of the President.





